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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO. 29 OF 2019

IN THE MATTER OF

Mr. Tanaji Balasaheb Gambhire ...Applicant
Vs.

The Principal Secretary- DoE & Ors. ...Respondents

ADDITIONAL AFFIDAVIT ON BEHLAF OF THE RESPONDENT
NO. 11

I, Srinivas K. Iyer, aged 48 years, the Authorized Signatory of the
Respondent No. 11, having office address at “Nyati Unitree”, East Wing,
7% Floor, CTS No. 1995 (B+C)+1996B, Yerwada, Pune Nagar Road, Pune

411006, do hereby solemnly affirm and state as under:

1. Iam the authorized signatory of the Respondent No. 11, having my
address as mentioned above and I am competent, authorized, and
able to depose the present Affidavit. I have perused and made
myself conversant with the contents and records pertaining to the
present application and I am even otherwise well aware of the facts
and circumstances of the present case from personal knowledge as

also office records and is competent to depose the same.

v
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2. Isay that I am filing the present Additional affidavit for the limited
purpose of bringing the subsequent facts and developments on the
record and to the attention of this Hon’ble Tribunal. I crave leave
to file a further affidavit/additional affidavit along with supporting

documents if circumstances so warrant.

3. Isay that true and correct subsequent facts and developments are as
follows:

Environment Clearance

a) On 09.08.2023, the Respondent No.l1l submitted Bank
Guarantee of Rs 2,84,63,000/, in favor of MPCB for the
purposes of obtaining Environment Clearance (“EC”) with
respect to the said project. Hereto marked and annexed as

Exhibit A is a copy of the Bank Guarantee dated 09.08.2023.

b) On 09.08.2023, Respondent No. 11 remitted a total penalty
amount of Rs 210.89 Lakhs in connection with the said
project. This penalty comprised Rs.174.63 Lakhs, calculated
at 1% of the Total Project Cost, which amounts to Rs. 174.63

Crores, and Rs. 36.26 Lakhs, representing 0.25% of the Total



Turnover during the period of violation, which amounts to
Rs 145.03 Crores. Hereto marked and annexed as Exhibit B

is a copy of the payment receipt of Rs. 210.89 Lakhs.

On 11.10.2023, the State Environmental Impact Assessment
Authority (“SEIAA”), after thorough deliberation and
consideration, granted EC to Respondent No. 11 concerning
the said project. Hereto marked and annexed as Exhibit C is

a copy of the Environment Clearance 11.10.2023.

d) On 16.07.2024, Respondent No. 11 extended the Bank

Guarantee provided in relation to the said project and
subsequently submitted the renewed Bank Guarantee to the
Maharashtra Pollution Control Board (“MPCB”) on
01.08.2024. Hereto marked and annexed as Exhibit D are
copies of the Extension of Bank Guarantee dated 16.07.2024

and letter dated 01.08.2024 forwarding the extension of BG

to MPCB.
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e) From the aforesaid facts it is clear that on 11.10.2023, EC has
been granted to the project in accordance with the applicable
legal framework, specifically under the Notification/ Office
Memorandums dated 14.03.2017, 07.07.2021 and
28.01.2022 and the judgment of the Hon'ble Supreme Court
in Electrosteel Steels Limited vs. Union of India, (2023) 6
SCC 615. In furtherance of the grant of the said EC, the

Respondent No.11 has irretrievably altered its position.

f) Subsequent to the grant of the EC, the Hon'ble Madras High
Court, in its judgment dated 30.08.2024, was pleased to
quash and set aside the Office Memorandum dated
07.07.2021. However, the Hon'ble Madras High Court
clarified in paragraphs 28 and 29 of its judgment that the
decision would apply prospectively. In other words all
actions taken being grant of EC and all action in furtherance
to it prior to the decision is protected. Accordingly, it is clear
that the judgment does not impact or apply to the present EC

granted prior to the said decision.
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g) Furthermore, an NGO, Vakshakti, has filed Writ Petition (C)
No. 1394 of 2023 before the Hon'ble Supreme Court,
challenging the Office Memorandums under which the
present Environmental Clearance (EC) was granted. On
02.01.2024, the Hon'ble Supreme Court issued notice and
stayed the operation of the Office Memorandums dated
07.07.2021 and 28.01.2022. However, as the EC in the
present case was obtained prior to the issuance of the
aforementioned orders, the stay does not apply to the present
case, and there is no legal impediment to the validity or grant

of the said EC.

h) It is respectfully submitted that this Hon’ble Tribunal, in its
order dated 29.11.2024 in Ajay Jayvantrao Bhosale vs Union
of India & Ors., has categorically held that environmental
clearances that were under consideration and have been
granted prior to the Hon’ble Madras High Court's judgment
quashing the Office Memorandum, and the Hon’ble Supreme
Court subsequently staying the operation of the Office

Memorandum, will not be affected by such orders. It was
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further clarified that there is no legal impediment to the grant
of such environmental clearances under these circumstances.
Therefore, the environmental clearance in the present case is
valid and stands unaffected by the orders passed by the

Hon’ble Supreme court and the Hon’ble Madras High court.

Remediation;

i) In furtherance of the requirement to remediate any damages
caused to the environment, as mandated by the authorities,
Respondent No. 11 has diligently undertaken necessary
measures to ensure that the remediation is carried out in its
true nature and spirit. In fact, Respondent No. 11 remains
committed to the complete and effective remediation of any
environmental damage in line with the directives of the
authorities and applicable legal requirements. The steps

taken by Respondent No. 11 are as follows:

REMEDIATION

Afforestation for an amount of Rs 71.16L (25%)
1./ 03.05.2024 | Letter to Garden Dept for | Ex-D1
Afforestation (Plantation, Garden

L\ Development)




.1 19.06.2024

Reply From PMC Garden Dept. —
Proposed work place at S. No.
30(Part) Kharadi and suggested to
submit our proposal for this work.

Ex-D2

.126.06.2024

.12024

Letter to Garden Dept. — Proposal
Submitted for Afforestation work at
aloresaid location upto Rs.71.16 Lac
as per condition in EC.

Ex-D3

Quotation approved of Rs. 71.16
Lakhs. To Vishwaraj Shitole which is
attached to Letter dated 26.06.2024

Ex-D4

.1 26.06.2024

Work Order given to Vishwaraj
Shitole

Ex-D5

i 19.07.2024

Letter from Garden Dept. — Approval
of Proposal for Afforestation work at
aforesaid location.

Ex-D6

.123.10.2024

Letter to Garden Dept. of Completion
of Work

Ex-D7

8.

13.11.2024

Letter from Garden dept. confirming
work completion.

Ex-DS

9.

14.11.2024

Invoice of Rs. 71,15,813/-

Ex-D9

Water Conservation Program for an amount of Rs 71.16 L (25%)

10

03.05.2024

Letter to Garden Dept for Water
Conservation Program Work

Ex-D10

11

19.06.2024

Reply From PMC Garden Dept. —
Proposed work place at S. No.
162/1(Part) Lohegaon and suggested
to submit our proposal for this work.

Ex-D11

12

26.06.2024

Letter to Garden Dept. — Proposal
Submitted for Water Conservation
work at aforesaid location upto
Rs.71.16 Lac as per condition in EC.

Ex-D12

13

2024

Quotation approved of Rs. 71.16
Lakhs. To Vishwaraj Shitole which is
attached to Letter dated 26.06.2024

Ex-D13

14

26.06.2024

Work Order given to Vishwaraj
Shitole

Ex-D14
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15 19.07.2024

Letter from Garden Dept. — Approval
of Proposal for Sewerage Line and
STP work at aforesaid location.

Ex-D135

Urban Environment and Sanitation for an amount of Rs 56.93 L

(20%)

16 03.05.2024

Letter to Garden Dept for Play
Ground Development Work

Ex-D16

17 26.06.2024

Reply From PMC Garden Dept. —
Proposed work place at S. No. 227
Rohan Mithila, Lohegaon and
suggested to submit our proposal for
this work.

Ex-D17

18 04.07.2024

Letter to Garden Dept. — Proposal
Submitted for Paly Ground work at
aforesaid location upto Rs.56.93 Lac
as per condition in EC.

Ex-D18

19 2024

Quotation approved of Rs. 56.93
Lakhs. To Vishwaraj Shitole which is
attached to Letter dated 04.07.2024.

Ex-D19

20 19.07.2024

Letter from Garden Dept. — Approval
of Proposal for Paly Ground work at
aforesaid location.

Ex-D20

21 23.07.2024

Work Order given to Vishwaraj
Shitole

Ex-D21

Sewerage lines and STP, solid waste management. For an amount
of Rs 56.93 L (20%)

22 03.05.2024

Letter to Garden Dept for Sewerage
Line and STP, Solid Waste
Management Work

Ex-D22

23 14.08.2024

Reply From PMC Garden Dept. —
Proposed work place at Katraj and
suggested to submit our proposal for
this work.

Ex-D23

24 19.08.2024

Letter to Garden Dept. — Proposal
Submitted for Sewerage Lines and
STP, solid waste management at
aforesaid location upto Rs.56.92 Lac
as per condition in EC.

Ex-D24
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25 2024 Quotation approved of Rs. 56.93 Ex-D25
Lakhs. To Vishwaraj Shitole which is
attached to Letter dated 19.08.2024.

26 21.08.2024 | Work Order given to Vishwaraj Ex-D26
Shitole

27 10.10.2024 | Letter from Garden Dept. — Approval | Ex-D27

of Proposal for Afforestation work at
aforesaid location.

Urban air/noise pollution control initiatives for an amount of Rs

28.46 L (10%)

28 03.05.2024

Letter to Garden Dept for Urban Air/
Noise Pollution Control Initiatives
Work

Ex-D28

29.19.06.2024

Reply From PMC Garden Dept. —
Proposed work place at Swami
Vivekanand Udyan, Viman Nagar,
Lohegaon and suggested to submit
our proposal for this work.

Ex-D29

30 26.06.2024

Letter to Garden Dept. — Proposal
Submitted for Urban Air/ Noise
Pollution Control Initiatives at
aforesaid location upto Rs.28.46 Lac
as per condition in EC.

Ex-D30

31 2024

Quotation approved of Rs. 28.46
Lakhs. To Vishwaraj Shitole which is
attached to Letter dated 26.06.2024

Ex-D31

32 29.06.2024

Work Order given to Vishwaraj
Shitole

Ex-D32

33/ 19.07.2024

Letter from Garden Dept. — Approval
of Proposal for Urban Air/

Noise Pollution Initiatives related
work at aforesaid location.

Ex-D33

34 23.10.2024

Letter to Garden Dept. of
Completion of Work

Ex-D34

35 13.11.2024

Letter from Garden dept. confirming
work completion.

Ex-D35

36 14.11.2024

Invoice of Rs. 28,45,793/-

Ex-D36
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Consent to Establish;

j) The Maharashtra Pollution Control Board, after thorough

deliberation, resolved to grant Consent to Establish ("CTE")

for the subject project. Hereto marked and annexed as K |
10/

Exhibit E is a copy of the CTE dated 05.06.2024.

k) On 11.06.2024, Respondent No. 11 submitted a Ba

‘A;ﬁiiifv

Guarantee amounting to <10,00,000/-, with validity \

extending until 04.06.2029. Hereto marked and annexed as

Exhibit F is a copy of the Bank Guarantee dated 11.06.2024.

Consent to Operate;

1) On 17.05.2024, Respondent No. 11 remitted the Penal Fees
imposed for the delay in applying for Consent to Operate
("CTO"), having obtained the first Occupation Certificate
(OC) on 13.07.2015 but submitting the application for CTO
only in the year 2019. Hereto marked and annexed as Exhibit

G is copy of the receipt of payment done on 17.05.2024.

2195



m) On 22.05.2024, Respondent No. 11 paid the requisite fees for
the CTO covering the period from 2015 to 2025. Hereto
marked and annexed as Exhibit H is copy of the receipt of

payment done on 22.05.2024.

n) On 12.06.2024, the Maharashtra Pollution Control Board
(MPCB), after due deliberation, resolved to grant CTO for
the subject project. Hereto marked and annexed as Exhibit T

is a copy of the CTO dated 12..06.2024.

. In light of the facts and circumstances stated hereinabove, it is
evident that the authorities, who are experts in the field of
environmental regulation, have granted environmental clearance in
the present case after applying their minds and conducting due
diligence. The clearance has been issued strictly within the four
corners of the applicable legal framework. There is absolutely no
violation of any environmental law in the present case, and the
applicant has failed to establish any substantive grounds in the
captioned Original Application. Therefore, it is respectfully
submitted that the Original Application deserves to be dismissed in

its entirety.
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5. 1 say that, the contents stated in above paragraphs are true and

correct to best of my belief and knowledge.

Solemnly affirmed at Pune )
Dated 09/12/2024 )

Respondent No. 11
Advocate for Respondent No. 11 BEFORE ME

2’9 DEC 001

Ngtéd & Regnstered
Atsr No.: @ 207,%
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8 +91-20-6686 3333

C
‘ O\ @ +91-20-6686-3332
7 = info@nyatigroup.com
‘ MFEXCE‘LLENCE ® www.nyatigroup.com
Date: 09.08,
To, ? 21% nNs¥H
Maharashtra Pollution Control Board, coiveton BL.S
Jog Centre, 3% floor, $.No.21/5, F.P. No.28, | %jg >
Shivajinagar, Wakadewadi, Old Pune Mumbai Road, _ P
= Pﬂm&11003 ; :’ Glerk
| T.O.MPC.B Pune
: --St'ibjec_t - Submissions of In"la__rila bénk Guarantee in favour of Maharashtra

Pollution Control Board.
Reference : Minutes of Meeting of SEIAA held on 10.07.2023.

Project : “Nyati Unitree” at S.N0.103/129B, C.T.S. No. 1995, S. No. 103/129C,
C.T.S. No.1995 and C.T.S. No. 1996B, Yerwada, Pune.

Respected Sir,

With reference to above referred Minutes of Meeting of SEIAA held on 10.07.2023
(Annexed herewith as Annexure “A”), the SEIAA has directed Nyati Builders Private
Limited to submit Bank Guarantee of Rs. 284.63 Lakhs in favour of Maharashtra Poliution
Control Board as stipulated in Condition No.2 therein.

In compliance of the above direction of SIEAA, we are submitting herewith in
original the Bank Guarantee of Rs.2,84,63,000/- (Rupees Two Crores Eighty Four Lakhs
Sixty Three Thousand Only) bearing No. 16360100016522 dated 05.08.2023 of Axis
Bank Limited, CBB Pune in favour of Maharashtra Pollution Control Board. The said Bank
Guarantee is Annexed herewith as Annexure “B” comprised of said Bank Guarantee
together with the Letter of Axis Bank on a Non-Judicial Stamp Paper of Rs.500, dated
05.08.2023 isstied in favour of Maharashtra Pollution Control Board.

NYATI BUILDERS PRIVATE LIMITED

Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C CTS No. 1995 and CTS No. 19968,

! ‘.; .
Yerwad, Pune-Nagar Road, Pune 411006, India "
Real Estate | EPC | Hospitality | Healthcare | Foundation ;
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Kindly sign a copy of this letter as an acknowledgement of your receipt of the
above said Bank Guarantee bearing No. 16360100016522 dated 05.08.2023 (total 4

pages).

Thanking you,

For Nyati Builders Private Limited.

@.

(Srinivas Tyer) VP - LANDS & LEGAL

Encl. : 1. Annexure “A” - Minutes of Meeting of SEIAA held on 10.07.2023
2. Annexure “B” - Bank Guarantee bearing No. 16360100016522 dated

05.08.2023 (| DWAirip o)

/!
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HARASHTRA  Maharashtra Pollution Control Board

'_..3/'- S S

FAFRISE UGN ferdmu Hses

Bank Guarantee

BG UAN MPCB-BG-0000025536

NUMBER:

Industry Nyati Builders Industry yati Unitree, East

Name: Private Limited Address: Wing, 5th Floor, Nagar

Road, CTS No.
1995(B+C)+1996B,
Yerwada, Pune
411006.

RO Region:  RO-Pune SRO Region:  SRO-Pune | BG DIRECTION BG for:  Conditional
Obtained Direction
for:

Direction SEIAA MOM Nyati  Direction: 09-08-2023

No: Unitree point No.2

Conditions: PP to submit BG of ~Compliance  09-02-2024 BG No:  16360100016522 Amount: 2846300000

Rs. 2.84 cr towards period:
effective

implementation of
remediation plan &
community

resource

augmentation

Bank: Axis Bank BG 09-08-2023 BG expiry 02-08-2024

submission Date:

Date:

MBI You have been directed to submit original bank guarantee along with this acknowledge letter to concerned
regional office.

—

L
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Annexure "B"
l1ofl
51 No, 1969939
[z [E
a0y
Jo AXIS BANK LIMITED &5
AXIS BANK LIMITED
CBB PUNE
CBB PUNE
214- 215 CITY MALL, 2ND FLOOR
PLOT NO 1, S.NO 132
PUNE-411007
Ref. No :146360100016522
Date:05-08-2023
To,
MAHARASHTRA POLLUTION CONTROL BOARD
JOG CENTRE WAKDEWAD!I
SHIVAJINAGAR
PUNE
Dear Sirs,
BG No. : 16360100016522
Date of Issue 1 0508-2023
. Rs. 2,84,63,000.00 [ RUPEES TWO CRORES EIGHTY FOUR LAKKS SIXTY THREE
Amount of BG THOUSAND ONLY )
Expiry Date : 02-08-2024
Clalm Expiry Date : 02-08-2025
Name and Address of the Applicant : MS. NYATI BUILDERS PRIVATE LIMITED

* NYATI COMMERCE HOUSE, ROAD NO 4,
: KALYANI NAGAR, PUNE
PUNE

We forward herewith the above Inland Bank Guarantee in original issued by us in your favour,

1. The above Guarantee is issued subject to the condition that the Bank's liability is resicted to the amount mentioned
above and in the said Guarantee. Our Guarantee shall remain in force till the expiry date. Unless a demand or ¢claim under

the guarantee is made on the Bank in writing and delivered to the bank on or before the Expiry date/Claim Expiry Date, the
Eank-slwqubq_dischcrged from all liability under the said guarantee thereafter.

Please N_r:'ie:"- g

2. The'ben'éﬂcicr\:(.in rhe:r own interest should verify the genvineness of this guarantee Tom following office of the Bank in
writing.

AXIS BANK LIMITED

BG Confirmation Desk,Transaction Banking Operations
5th floor, Glgaplex, Building No 1,Plot No LT.5,

MIDC, Alroli Knowledge Park, Alroll,

Navi Mumbal 400708 (TelFax: 022-71315803)

Ulilty Forms Pyl Lid LidMumbaifCT6-2010 28 - 06 - 2023

3. BG confimation can also be sought by sending email fo ibg.confrmation@axisbank.com .

~ FOR AXIS BANK LIMITED FOR AXIS BANK LI
_\
NPt

AUTHORISED SIGNATORY AU

NAME: NAME:

e : — ss’;},gaeh Daingade

ﬁwcﬁﬁr&%a‘%ﬁ&é’@m@yﬁwmw6522 Wanny r - Trace & Forex
3 v a | I I 3 -.re O‘r’ ' En:% N042335

E'p = 3261 55 No.20360

S$S.o. 26303

heswar Temple, Near Law Garden, Ellisbridge, Ahmedabad - 380006.

Registered Office: “TRISHUL”, Opp. Samart

[=Ted
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g BANK GUARANTEE NO. 16360100016522 DATED 05TH AUGUST 2023

TO, :

MSHARASHTRA POLLUTION CONTROL BOARD
JDE CENTRE WAKDEWADI

SHIVAJII NAGAR

PUNE - 411005

ForAXIS BANK LTD

Page1of3

For AXIS BAMK LTD

;
Authorised Signatory Al Signatory
BHUSHAN NIKUMBH: zkash Daingade

R, Ma-}_:tg‘.?r - Trode & Forex
E-fy o -2 5261
?S NQ. 28303

Manager - Trade & Forex
Em® No.42358
$S No.20as0



BANK GUARANTEE NO. 16360100016522 DATED 05TH AUGUST 2023

BG No.: 16360100016522

BG Amount: Rs.2,84,63,000/- (Rupees Two Crores Eighty Four Lakhs Sixty Three Thousand Only)
BG Expiry Date: 02.08.2024

BG Claim Expiry Date: 02.08.2025

1

In Consideration of the Notification issued by MoEF & CC for Environmental clearance project falling
under violation category under S.No.804(E) dated 14% March 2017 and as per provision made in the
notification, the power vested to state Pollution control board for azcepting the bank guarantee,
Maharashtra Poliution Control Board, Regional Officer, Pune having office at Jog Centre, Wakdewadi,
Shivajinagar, Pune 411 005 having agreed to grant M/s Nyati Builders Pvt. Ltd. {thereinafter referred
to as the company/unit) time for the due effective compliance of the Remediation Plan and Natural
& Community Resource Plan as per the recommendation by regional office of the Ministry, Expert
Appraisal Committee and approval of the Regulatory Authority for issuance of environmental
clearance, as per the EIA Notification dated 14" September 2006 under Environment (Protection)
Act 1986, the bank guarantee shall be deposited prior to the grart of environmental clearance and
will be released after successful implementation of the Remediation Plan and Natural and
Community Resource Plan, and after—on production of a Bank Guarantee for Rs.2,84,63,000/-
(Rupees Two Crores Eighty Four Lakhs Sixty Three Thousand Only) we Axis Bank Limited
(hereinafter referred to as the Bank ) at the request of said M/s \yati Builders Pvt. Ltd. do hereby
undertake to pay to the Board an amount not exceeding Rs.2,84,63,000/- {(Rupees Two Crores
Eighty Four Lakhs Sixty Three Thousand Only} against any nonzompliance of directions as
incorporated in the remediation plan and Natural and Community Resource Augmentation Plan or
damages etc. caused to the Environment by reason of any breach of provisions of said Acts, Notices,
letter, instructions etc by the said company/unit/local body.

We Axis Bank Limited, a company incorporated under the Companies Act, 1956 and carrying on the
business of Banking under the banking regulation act, 1949 and having its registered office at Axis
Bank Limited, Trishul, Opposite Samartheshwar Temple, Law Garden, Ellis Bridge Ahmedabad -
380006, Gujarat and branch office at AXIS BANK LIMITED 214- 215 CITY MALL, 2ND FLOOR, PLOT NO
1, S.NO 132, GANESH KHIND ROAD (UNIVERSITY ROAD), PUNE- 411007 do hereby undertake to pay
the amount due and payable under this guarantee without any demur merely on a demand from the
Board that the amount claimed is due for the reason of non-fulfillment of undertaking.
Noncompliance of directions/notices/letters/instructions/issued by the Board/violation of provisions
of any of the provisions of Law mentioned hereinabove. Any such demand made on the Bank shall
be conclusive as regards the amount due and payabie by the Bank under this Guarantee. However
our liability under this Guarantee shall be restricted to an amourit not exceeding Rs.2,84,63,000/-
{Rupees Two Crores Eighty Four Lakhs Sixty Three Thousand Only).

We undertake to pay to the Board any money so demanded notwithstanding any dispute or disputes
raised by the said company/unit in any suit or proceedings pending before any court or Tribunal or
Board against the Board relating thereto, our liability under this present being absolute and in
equivocal.

The payment so made by us under this agreement shall be valid discharge of our liability and
company/unit shall have no claim against us in making such payment.

We Axis Bank Limited further agree that the guarantee herein ccntained shall remain in full force
and effect during the period that would be taken for the performance of the
undertaking/notice/letter etc and that it shall continue to be enforceable till all the dues of
Government/ Board under or by virtue of said undertaking/notice/letter etc. have been fully paid
and it has claimed satisfied or discharged or till Government /Board certified that the terms
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For AXIS BANK LTD

(R

Autl*.:.-r—isud Signatory

For AXIS BEAN}

#Z2d Signatory
BHUSHAN NIKUMBH prakash Daingade
SR, ftanagar - Trade & Forex Manag?f -zr-adfrigor‘x
Emp No - 275261 Eﬁ?cf ! 0744G A
SS No. 28303 e9 Mo 2k
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BANK GUARANTEE NO. 16360100016522 DATED O5TH AUGUST 2023

conditions of the Direv:tions/Undertaking/Noticefletter/any provisions of relevant law have been
fully and properly carried out and complied by the said company /unit and accordingly discharges
this guarantee. Unless the demand or a claim under this guarantees is made on us in writing on or
before 02.08.2024. We shall be discharged from all liability under this guarantee thereafter.

6. We Axis Bank Limited further agree with the Board that the Board shall have the fullest liberty
without our consent and notice/letter etc or to extend time of compliance by the said company/unit
from time to time or to postpone for any time or from time to time any of the powers exercisable by
the Board against the said company/unit and to forbear or enforce any of the terms and conditions
relating to the said undertaking/notice/letter etc and we shall not be relieved from our liability by
reason of any such variation, or extension being granted to the said company/unit or for any
forbearance, action commission on the part of the Board or any indulgence by the Board to the
company/unit or by any of such matter or thing whatsoever which under the law relating to sureties
would but for this provisions have effect of so relieving us.

7. This Guarantce will not be discharged due ta the change in the constitution of the Bank or the
company/Unit,

8. We Axis Bank Limited under take not to revoke this guarantee during its currency except with the
previous consent of the Board in writing.

9, Notwithstanding what has been stated above our liability under this guarantee is restricted to
Rs.2,84,63,000/- (Rupees Two Crores Eighty Four Lakhs Sixty Three Thousand Only) our guarantee
shall remain in force until 1year 02.08.2024 unless a demand or claim under this guarantee is made
on in writing on or before the 02.08.2025 ail your rights under the guarantee shall be forfeited and
we shall be released and discharged from all liabilities under thic Euarantee thereafter.

1. Our liability under the Bank Guarantee shall not exceed Rs.2,84,63,000/- (Rupees Two Crores Eighty
Four Lakhs Sixty Three Thousand Only)

2 This Bank Guarantee shall be valid up to 02/08/2024 and

3, Our liability to make payment shall arise and we are liable to pay the guaranteed amount in any part

thereof under this Guarantee only, and only if you serve upon us a written claim or demand terms of
the Guarantee on or before 02/08/2025

DATE: 05TH AUGUST 2023
PLACE: PUNE
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Authorised Signatory
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. " kOtak Sﬂ;’:i— Chambers € Wing Pune Nagar Road, . Valld for three months from dele of lasue
‘ﬂm\v“fe{E'AGUE @""“' Pakingda tan :ﬂahar:su‘r’:‘I;ndIa g:EL ‘f L0 s % q ,2 '1
IFSC : KKBK0000730 DDMMY Y Y Y
YOURSELF A/C RTGS IN FAVOUR OF SEIAA/SEAC SECRETARIAT

: Pay U g B Or Bearer
i o Pupees TWO CRORE TEN LAC EIGHTY-NINE THOUSAND ONLY ,
é E4 **2,10,89,000.00
: arEl x|
i

For Nyati Bulders Pri Limited
§ pNE 9111124810 J KOTAK ELITE CURRENT ACCOUNT o Y ers/r;vate mj,;
i cBs 3./ ™~

; B /

7 ,l\th riked signatory

Pisase'sn above

22-02-2018
Payable At-par at all branch locations of Kotak Mahindra Bank Ltd.

000549 LLLILASO009: O0O00CS53r 29




Kotak Mahindra Bﬁanls

RTGS/NEFT APPLICATION FORM

[IRTGS 3 NEFT (Select RTGS or NEFT as remittance type)
Kotak Mahindra Bank, Dates=—==—=—x=—c-- —
Branch
. W2 /SO e DO S L9 _
Please dehiz my agcouni numbear o‘ \\ —. — vide Thaegquez & and ramit thrcuah NEFT/RTGS
sumof ¢ DN0 B4 TEO] - (rupees i worss TGO CROE TEN LAk feiei (g HITHE
THO VS D d_T‘{ w | as per details given below. Please also debit the said account with your service

charges and Govt. taxes as appli.:aLIe for this remittance.

Purpose Code
{Mandatary for RTGS Transactions, Plaasa selact from table below)

Beg::'a‘i‘lj'y Beneficlary [Jcurrent [Jsavings CJNRE [] OVERDRAFT (00) [T] CASH CREDIT (CC) [] CREDIT CARD [JLOAN [Jothers

Account Type

Full Name of Beneficiary 3,_%}_&'.&]5?‘ H'CM_AE’L@_ Bapeficiary A/c Numl:e;gi_g?'e 8 ‘ 2558

Confirm Beneficiary A/c Number33 8—, = S\ 2_?__;3 __IFSC Code S%‘ 1\‘_ Qwsgs o -
Bank __5——(‘9‘;( = @'&NU\OP \'\*D\ 6_ e Bran;h MT_U'N@G‘ m,_‘& ) mRA’I__

Beneficiary LEl number* (* mandatory only if ther amount is Rs. 50 Crore and above)

IAWe hereby confir%ﬁ&%%ﬁ[&i E}IL{L!'?I the terms and conditions mentioned overieaf.
7 X7~ _

Signature/s:

(Authorised &1 "\1."5 unt Holdes)
. 4 /

Name z

For Bank Use Only 1. Sign & Employee Code (Maker ) : 2. Sign & Employee Code (Checker) . __  _ o= e

3. Date & Time: p— 4. UTR # _ =——cs

IAVe hereby confirm the correctness of the details like beneficiary name, *account number, IFSC code of the beneficiary Bank Branch. #Legal Entity
Identifier (LE) of remitter and/or beneficiary are valid & correct. |/We am/are aware that the Bank will get the valid discharge if the amount is
credited to the beneficiary account number requested in RTGS/NEFT application and the Bank shall not assume any liability arising out of incorrect
IFSCcode, mismatch in the beneficiary name including but not limited to mismatch in the spelling.

I\We declare that l/we am/are authorized to request the Kotak Mahindra Bank (herein after referred to as Bank) for RTGS/NEFT Facility and all the
person authorized to operate the above mentioned accounts are also authorized, as per the present mode of operation, to present the RTGS/NEFT
fund transfer application form to Bank. live undertake to keep Bank informed of any changes in the mode of aperation of any of the above

accounts. —_

\Ve hereby confirm having read the term & conditions parzaining to RTGS/NEFT facilizy on Bank's website wwaaketak.com (herzinafter refarred to
as "Terms and conditisns") and agree that usa of the RTGS/MEFT facility shall b= subject to and be governad by the Tarms & Conditicns. [(Wa further
undertaks 10 k22p aursalves aware of any ravision mada2 by 3ank of tha fess andsor ather charges laviad for praviding accass to or allowing ths use of

the RTGS / NEFT facility. I/We are aware that the same shall be notified to us by hosting the same on Bank's website http/hvwakotak.com /

termsconditions.htmi
*Please Note that as per RBI guidelines the credit to the beneficiary account will happen only on the basis of account number provided

#Please note thatbank will not be responsible for not processing transaction in absence of valid LEl number for remitter as well ashanaficiary.

Purpose Code:
CASH Cash Management Transfer INTE Interest supp Supplier Payfnent
CORT Trade Settlement Payment LOAN Loan TAXS Tax Payment’ 3
DIvI Dividend PENS Pension Payment TRAD Trade E
GOvT Government Payment SALA Salary Payment TREA Treaury Payment ~
HEDG Hedging SECU Securities VATX Value Added Tax"-F_’gyrne‘nr | g
INTC Intra Company Payment SSBE Social Security Benefit WHLD With Holding ~u ] O n:al
Kotak Mahindra Bank Ltd. CIN: L&5110MH1985PLC038137, Registered Office: 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai 400051, www.kotak com >§£

Date, O_“D&fl%“

We acknowledge the receipt of NEFT/RTGS instructions for an amount of T 2 \O 8‘1’0(',0 .[ ~ vide chaque number
o\ to be credited to the Account number =3 227 Qahm of STHTE %‘ FALN OF (TCD IGBank.

UTR#
{Bank Seal

Bank Officials Signature 36‘ &ﬂ"l SE With Date & Time of Requast
fic SECRETRe
_ _ Ve

Custamer Acknowledgement

Branch:

‘
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L d
Customer Ackngwled.g"gﬁgn{_iiii :
e pae. O ORI 2
We acknowledge the receipt of NEFT/RTGS instructions Faran amount of 22 \ © SADCO f ~ vide cheque number

to be credited to the Account‘numberg 33—733\@5;-3 5: =CHTE %ﬁ‘ﬂh 0 P (‘T{D ﬁsank.

% \,._ t 50
UTR# y Bt
- v R ot Bank Seal
1

ST A .
Bank Officials Signature } 5%9@ .:: : i SEH‘C S = CE E_"('H.R\ ﬁ With Date & Time of Request

- b}
A &

UTR NO. KKBKR52023080900669030
DATED 09.08.2023
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EC Identification No. - EC23B038MH 110005

Exkibiy 'C”

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

HeuRa A

To,
The Director
NYATI| BUILDERS PRIVATE LIMITED
"NYATI UNITREE" at S. No. 103/129B, CTS NO.1995, S.NO. 103/129C,
CTS NO. 1995 and CTS No. 1996 B, Yerawada, Pune -411006
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding
Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/MH/INFRA2/422337/2023 dated 16 Mar 2023. The Earticulars of the
environmental clearance granted to the project are as below.

1. EC Identification No. EC23B038MH110005

2. File No. SIA/MH/INFRA2/422337/2023

3. Project Type Expansion

4. Category B

5. Project/Activity including 8(a) Building and Construction projects
Schedule No.

6. Name of Project Proposed Expansion of commercial

project “Nyati Unitree”

NYATI BUILDERS PRIVATE LIMITED
MAHARASHTRA

N/A

7. Name of Company/Organization
8. Location of Project
9. TOR Date

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-sighed)
Pravin C. Darade , I.A.S.
Member Secretary

Date: 11/10/2023
SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To

M/s Nyati Builder Private limited,

S.no. 103/129B, CTS No. 1995,

No. SIA/MH/INFRA2/422337/2023
Environment & Climate Change
Department

Room No. 217, 2* Floor,
Mantralaya, Mumbai- 400032,

S. No. 103/129C, CTS No. 1995 and
CTS No. 1996 B, Yerawada, District Pune.

Subject

: Environimental Clearance for Proposed Expansion of Commercial Project

“Nyati Unitree” at S.no. 103/129B, CTS No. 1995, S. No. 103/129C, CTS No.
1995 and CTS No. 1996 B, Yerawada, District Pune by M/s Nyati Builder
Private limited

Reference

: Application no. SIA/MH/INFRA?2/422337/2023

This has reference to your communication on the above-mentjoned subject. The proposal was
considered by the SEAC-3 in its 171¥ meeting under screening category 8 (a) B2 as per EIA Notification,
2006 and recommend to SEIAA. Proposal then considered in 262™ (Day-1) meeting of State Level
Environment Impact Assessment Authority (SEIAA) held on 10® July, 2023.

2. Brief Information of the project submitted by you is as below:-

1. [Proposal Number SIA/MH/INFRA2/422337/2023

Proposed Expansion of Commercial Project “Nyati Unitree” at.
] .no. 103/129B, C .19 . No. . )

2. | Name of Project und CTS No. 1996 B, Yorawadss Disic Pune By M Nyati
Builder Private limited

3. [Project category 8a (B2) A

4. |Type of Institution Private Limited 73
Name Mr. Piyush Nitin Nyati '//ﬁ /"
Regd. Office Nyati Unitree, Nagar Road, Yerawada_, P‘une

5. |Project Proponent address 411006. '
Contact number | 9623445233/ 020 29805333 kz\\:"‘- ‘\
e-mail dsdey@nyatigroup.com W\ o,

6. |Consultant Sneha- Hitech Products, Bangalore N _\’ o

7. |Applied for Expansion ‘\ -

8. |Details of previous EC - '

9. |Location of the project At S.no. 103/129B, CTS No. 1995, S. No.. 103/129C, CTS No.
1995 and CTS No. 1996 B, Yerawada, District Pune.

. . Latitude: 18033°48.45” N

10. | Latitude and Longitude |, = . 4. 730463537 E

11. | Total Plot Area (m?) 8,041.81

12. | Deductions (m?) 1423.69

13. |Net Plot area (m?) 6,618.12

EC Identification No. - EC23B038MH110005

File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023

2209

Page 2 of 11



2210

14. [Proposed FSI area (m?) 18,084.10
15. |Proposed non-FSI area (m?) (22,715.24
16. | Proposed TBUA (m?) 38227.31
TBUA (m?) approved by
17.
7 Planning Authority till date 18084.10
1,938.24
2 ) ®
18. [ Ground coverage (m*) & % 29.29%
19. | Total Project Cost (Rs.) 162 Cr.
20 CER as per MoEF & CC. Activity |Locati0n |Cost (Rs) ] Duration
" | circular dated 01/05/2018 We will follow the conditions mentioned in OM
Details of Building Configuration: Reason for
<Please use following legends: Floor = F, Parking = Pk, Podium = Po, Stilt Modification /
=St, Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> Chan le
Previous EC / Existing Building |Proposed Configuration &
Building |Configuratio [Height |Building Height
21. 2 = =) ! . 2
Name i (m) Name Configuration (m)
No change (As
L3+L2+L1+L. L3+L2+L1+L.G. Existine
Wing AL| G.tUGH®| 3590 | WingAl| +U.GH%tog® | 3590 PTEHE
to 8 Floors. Floors.
Vertical
L3+L2+L1+L. L3+L2+L1+L.G. E :
Wing A2| G.+UGHst| 19.80 | WingA2| +U.GHstio8® | 35.90| P o0 |
. to 4™ Floors. Floors. (5 floorto 8
floor)
CING G+l 830 | Clb G+l 8.30 i
House House
+4-22. | Total number of tenements Total Tenements/ shops - 146 nos.
el W . Dry Season (CMD) Wet Season (CMD)
Fresh Water 88 m*/day . |Fresh Water 88 m’/day
Recyeled 4.00 m’/day :|Recycled 0 m*/day
(Gardening) (Gardening)
Recycled: 45.00 m*/day |Recycled 45.00 m*/day
S |Water Budget Flushing Flushing :
24.00 m* 0.00 m*
HVAC HVAC
Total 161.00 m*/day |Total 133.00 m*/day
Wast t Waste wate
astewater | 10600 m¥day || oo 106.00m’/day
generation generation
Zvatez,s“;,mge Domestic UG tank- 125.50 CMD
24. F;p;g'z in‘;r ) Fire UG tank — 200 CMD
e
i ank- 68.25CMD
UGT Flushing Water T 6
25. |Source of water |Local Body — Pune Municipal Corporation
26. | Rainwater Level of the Ground water table: 7m BGL

EC Identification No. - EC23B038MH110005

File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023
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Il -

Harvesting Size and no of RWH tank(s) and 4 No
(RWH) Quantity:
’ Quantity and size of recharge pits: 2mx2mx2m
Details of UGT tanks if any: NA
Sewage generation in CMD: 106.00
47 |Sewage and STP technology: MBBR
M Capacity of STP (CMD): 175
Solid Waste Type Quantity (kg/d) Treatment / disposal
Management . Will be handed over to
28. |during . Steel, Tiles, . . | authorized recycler Top
Construction Construction waste Excavated material soil will be used for
etc. .
Phase landscaping.
Type Quantity (kg/d) Treatment / disposal
Will be handed over to
Dry waste: 335 ke/day authorized recycler
Wet waste: 236 kg/day Will be treated in OWC
Solid Waste Hazard o Negligibl Handed over to authorized
2. Mal.nagem ent ' azardous waste: egligible recyclers
during Operation Biomedical waste NA NA
Phase
Will be handed over to
E-Waste 25 g/day authorized recycler
Will be used as manure for
STP Sludge (dry) 8 kg/day gardening purpose
Total RG area (m?): 534.69
Existing trees on plot: 167
30. ]();:j:::)::::nt Number of trees to be planted: 91 '_ ’
Number of trees to be cut: 0 e '
Number of trees to be transplanted: 0 ’ /s
Source of power supply: MSEDCL fl."
During Construction Phase (Demand Load): 75 KW
During Operation phase (Connected load): 4680 KW \ W\
Power During Operation phase (Demand load): 3322 KW _“_
I requirement 1 x 1500 KVA+ Prop Q?E'd:
Transformer -2x 630kVA) and 1 Now.
x 630 KVA (Proposed) _
DG set: 3 Nos. X 1000 KVA
Fuel used: HSD
e Solar lights will be provided for common amenities like Street
lighting & Garden lighting.
Details of e LED based lighting will be done in the common areas, landscape
32. Energy saving areas, signage’s, Entry gates and boundary compound walls etc.
e Auto Timer Switches will be provided for Street lights, Garden lights,
Parking & staircase Lights & Other Common Area Lights, for saving
electrical energy.

EC Identification No. - EC23B038MH110005

File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023
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e Water Level Controllers with Timers will be used for Water Pumps.
e To create awareness to end consumer or flat owner, for using energy
efficient light fittings like LED Lights.
e Detail calculations & % of saving:- 8.18 %
. Type Details Cost
Environmental :
Management plan ) A.lr’ w?lter, land,
33. | budget during Capital blol'oglcal 15.0 Lakh
. environment
Construction - :
phase o&M Alr, water agd Noise 3.0 Lakh/Annum
Monitoring
A Capital 0o&M
Component Details (Rs . :L aEs) (Rs.in Lacs/Y)
Storm water -
Sewage treatment STP 24 9.2
Water treatment -
RWH Rain foter 1.50 0.05
harvesting
Swimming Pool -
Solid Waste owC 12.75 3.21
Envirogmental Hazardous Waste - - -
34 Management plan
* |Budget during E waste Handed over to ) .
Operation phase Authorized Vendor
Green Belt 14.52 2.64
Development B
Renewable energy
= Energy saving Solar PV panel & 151.30 1.57
solar hot water
Environmental From MoEF & CC y 40
Monitoring _approved lab )
Disaster During operation
90 10
Management phase
“ Type l::f;‘g;g as Ié:;‘xl'?(:e . Area per parking (m?)
35. Traffic ‘ 4-Wheeler 408 424
Management G Cler 1037 1062 | As per Standard DCR
Bicycles 346 415
Details of Court
cases / litigations
36. |w.r.t. the project |No
and project
location if any.
PP stated the comparative statement as below:
‘_Sr. | DETAILS | Existing | Proposed | REMARKS ’

EC Identification No. - EC23B038MH110005  File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023 Page 5 of 11
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EC Identification No. - EC23B038MH110005

| No.
Project “Nyati Unitree” at lsjrsg) ect “Nyati Unitree™ at
S.no. o
103/129B, CTS No. 1995,5. | &/ 1298 CTS No- 1995,
1 Survey No No. : No Change
103/129C, CTS No. 1995 and | [y 10129, CTS -
CTS o
No. 1996 B, Yerawada, and CTS No. 1996 B,
Yerawada,
Commercial Development Commercial Development
2 Project name | “Nyati “Nyati -
Unitree” Unitree”
3 Plot area 8,041.81 sq.mt. 8,041.81 sg.mt. No Change
18,084.10 sq.mt.
(Existing: 10,663.50 sq.mt Increased by
4 FSI 10663.50 Sq.m + 7420.6 Sq.m
Proposed: 7.420.60 sq.mt)
20143.21 sq.mt.
(Existing: 18154.90 sq.mt Increased by
5 Non FSI 18154,90 Sq.m + 1988.31 Sqm
Proposed: 1.988.31 sq.mt)
. Increased by
6 Built up Area | 28,818.4 sq.mt 38227.31 sq.mt. 9.408.91 sq.mt
No of Wing -Al, Wing -A2 (Ist to - Wing A2 (5th
7 | Buildings 4th g(‘)’(‘fs)”‘z Gthfloorto8th | o) o 8th
and Wings Floors. ) Club house Floors) Added
Wing A2 (5th
Bld L3+L2+L1+L.G+U.G+1stto | L3+L2+L1+L.G. +U.G+1st | floor to 8th
8 o ngf; sration | 48 to Floors) Added
g Floors. 8th Floors. Vertical
Expansion.
No. of Office/ 58 No. of Office/
9 showroom 88 nos. 146 nos. showroom
(nos.) increases i
10 Project Cost — 129.87 Cr Rs. 162 Cr Increased by 32,
Cr 13 Cr :
Fresh watcer : 58 kid Fresh water : 96 kid Increased by,
Total Water Recycled water (Flushing ): Recycled water (Flushing Fresh water: 38
11 equirement 30 kid Recycled water ): 45 kld Recycled water kld Recycled
requt (Gardening) : 4 kld Total (Gardening) : 4 kid Total water?@Flusl;ljng )
water requirement: 92 kld water requirement: 161 kid 15 de'l,_ 0\ 2
Sewage Increasad by \
12 oeneration 66.82 kld 106.7 kid 39.88 kI T
13 | STP Capacity 175 kid 175 kid No Change. ~ &+
Increased by Wet "
Solid wast Wet garbage — 156.2 kg/day Wet garbage — 231 Kg/day | garbage 74.8 ™~}
14 ‘;‘m Wj‘ns;t Dry Garbage — 234.36 kg/day | Dry Garbage 347 Kg/day | Kg/D Dry
manage STP Sludge — 8 Kg/day STP Sludge — 8 Kg/day Garbage-112.64
Kg/D
. No change in
15 | OWC Capacity | 250 Kg/d 250 Kg/d capacity
16 | Greenbeltarea | 534.69 Sq.m 534.69 Sq.m No Change
3. Proposal is a new construction project under violation category as per MoEF&CC

Office Memorandum dated 07.07.2021. Proposal has been considered by SEIAA in its 262" (Day-
1) meeting held on 10th July, 2023 and decided to accord Environment Clearance subject to

File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023
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submission of Bank Guarantee of Rs. 284.63 Lakhs and Penalty of Rs. 210.89 Lakhs . Now, PP

submitted the Bank Guarantee of Rs. 284.63 Lakhs and Penalty of Rs. 210.89 Lakhs to

Maharashtra Pollution Control Board. SEIAA decided to accord Environment Clearance to the

said project under the provisions of Environment Impact Assessment Notification, 2006 subject to

implantation of following terms and conditions-
Specific Conditions:

A. SEAC Conditions-

I.
2.

PP ensure that fire tender movement is not affected due to branches of trees.

PP to provide electric charging facility by providing charging points at suitable places
as per Maharashtra Electric Vehlcle Policy, 2021.

PP to ensure that; the water proposed to use for construction phase should not be
drinking water. They can use recycled water or tanker water for proposed construction.

. SEIAA Condmons-

L.

This Environment Clearance 1s sub_lect to ﬁnal outcome of Original Application No.
29/201 NWZ) pendmg before the Hon’ble NGT, Western Zone Bench, Pune :

PP to submit Bank Guarantee of Rs. 284.63 Lakhs towards effectrve implementation
of remediation plan and Natural and Cornmunrty Resource auomentatron Plan. PP to
implement remediation plan and Natural and Community Resource augmentatlon Plan
within 6 months from grant of this Envrronrnent Clearance PP also to submit penalty
of Rs. 210.89 Lakhs. :

Maharashtra Pollution Control Board to ensure that, action has been initiated against
the PP under the Section 15 (read with Section 19) of Environment (Protection) Act,
1986 for Vrolatron provisions of EIA notification, 2006.

PP has provided mandatory RG area of 534.69 m2 on ground Local planning authority
to ensure the compliance of the same.

This EC is restricted for wing A2 up to 19.80 m height as per CFO NOC.

PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &

strength to increase the water permeable area as well as to allow effective fire tender
‘movement.

PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.N0.22-34/2018-IA III dt.04.01.2019.

SEIAA after deliberation decided to ﬂrant EC for-FSI-18,084.10 m2, Non FSI-
22,715.24 m2, Total BUA-38227.31 m2 2. (Plan approval No-CC/1106/17, dated

21.07.2017)

General Conditions:

a) Construction Phase :-

L

II.

The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent

EC Identification No. - EC23B038MH110005  File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023
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V.

VI

VIL

VIIL

IX.

XL

XIL

XIII.

XIV.

XVIL.

XVIL

XVIIIL.

EC Identification No. -

EC23B038MH 110005

authority.

Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

Adequalte drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practiccs.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

Pérmission to draw ground water for construction of basement if any shall be obtained
ff;?m the competent Authority prior to construction/operation of the project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of

Environment Clearance.

The diesel generator sets to be used during construction phase should be low sulphur -~
diesel type and should conform to Environments (Protection) Rules prescribed for aig’f’.'. 2

and noise emission standards.

Vehicles hired for transportation of Raw material shall stnctly comply the emlssfon .
norms prescribed by Ministry of Road Transport & Highways Department. The vehic[e |

shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day ami
night. Incremental pollution loads on the ambient air and noise quality should be™. 7

closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.

File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023
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XIX. Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person. —

B) Operation phase:-

I a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and trcated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. c) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material.

Il E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

Ill.  a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatment to sewage f’Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this.

IV.  Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
oy norms.

" Vik . Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
“should be utilized.

VII. PP to provide adequate electric charging points for electric vehicles (EVs).

VIIL.  Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.

IX. A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

X.  Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XL The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at

EC Identification No. - EC23B038MH110005  File No. - SIA/MH/INFRA2/422337/2023 Date of Issue EC - 11/10/2023 - Page 9 of 11
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Website at parivesh.nic.in

XII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

XIil. 'T'he proponent shall upload Lhe status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEL, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displaycd at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:-

L. PP has to strictly abide by the conditions stipulated by SEAC& SETAA.

TI. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional =
Offices of MoEF by e-mail. 17 C

VI. No further Expansion or modifications, other than mentioned in the EIA Notificaiohs:
2006 and its amendments, shall be carried out without prior approval of the SEIAA
In case of deviations or alterations in the project proposal from those submitﬁ;:d- to)
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable "'g_o'
assess the adequacy of conditions imposed and to add additional environmé‘ﬁi;\_ai'_ Vi
protection measures required, if any. \N

VIL. This environmental clearance is issued subject to obtaining NOC from Forestry & ..
Wild life angle including clearance from the standing committee of the National Board ‘
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered

separately on merit.

L%

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has riot violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give

EC Identification No. - EC238038MH110005  File No. - SIA/MH/INFRA2/422337/2023  Date of Issue EC - 11/10/2023  Page 10 of 11
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immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

ke

Pravin Darade
(Member Secretary, SETAA)

Copy to: ¢
“====.]. Chairman, SEIAA, Mumbai.
' 0 12 Secretary, MoEF & CC, IA- Division MOEF & CC
3."Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5. District Collector, Pune.
6. Commissioner, Pune Municipal Corporation
7. Regional Officer, Maharashtra Pollution Control Board, Pune.

Signature Not Verified

Digitally signed by Shri Pravin C.
Darade , |LA.S.
Member Se:::r’e‘[a::;}‘|
Date; 10/11/2028-11:37:35 AM
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8 +91-20-6686 3333
@ +91-20-6686-3332 0/ C

iZ epc@nyatigroup.com
i Z info@nyatigroup.com
NYNATI & www.nyatigroup.com

To, Date : 01/08/202p olyé
Maharashtra Pollution Control Board, ' Receivad on Dt..RR...702/,

Jog Centre, 3+ floor, S.No.21/5, F.P. No.28, |
|

Shivajinagar, Wakadewadi, Old Pune Mumbai Road, ;

Pune 411003. Clark
R.O0.M.P. C. B. Pune
Subject : Submission of Amended Inland Bank Guarantee in lavour of
Maharashtra Pollution Control Board.
Reference 1. Minutes of Meeting of SEIAA held on 10.07.2023.
2. Our Letter dated 09.08.2023
Project “Nyati Unitree” at S.No.103/129B, C.T.S. No. 1995, S. No.

103/ 129C; C.T.S. No0.1995 and C.T.S. No. 1996B, Yerwada, Pune.

Respected Sir,

With reference to above referred Minutes of Meeting of SEIAA held on 10.07.2023,
SEIAA has directed Nyati Builders Private Limited to submit Bank Guarantee of Rs.
284.63 Lakhs in favour of Maharashtra Pollution Control Board as stipulated in

Condition No.2 therein.
In compliance of the above direction of SIEAA, we have submitted the Bank

Guarantee of Rs.2,84,63,000/- (Rupees Two Crores Eighty Four Lakhs Sixty Three
Thousand Only) bearing No. 16360100016522 dated 05.08.2023 of Axis Bank Limited,
CBB Pune in favour of Maharashtra Pollution Control Board for one year which is to

expire on 02.08.2024
The said BG is issued towards effective implementation of remediation plan and

Natural and Community Resource Augmentation Plan comprising of the following in
terms of Mjnutes of 262nd Meeting of SEIAA held on 10t July 2023:-

Sr. | MOM dt.10.07.2023 ( Amount ]
No.
1 ‘ Afforestation (can include Plantation, garden | 71.16 Lakhs (25%)
| development) f
| 2 | Water Conservation Program (Jalyukl Shivar, etc.) | 71.16 Lakhs (25%)
| 56.93 Lakhs (20%) |

Swatccha Bharat, playground development, urban
| ground-water recharge schemes etc.)
{ 4 [ Sewerage lines and STP, solid waste management

|

|
| 56.93 Lakhs (20%)
" 28.46 Lakhs (10%) J

I3 1 Urban environment and sanitation (can include

Urban air/noise pollution control initiatives

5
ETAL AMOUNT | 284.63 Lakhs |
NYATI BUILDERS PRIVATE LIMITED

CIN - U45202MH1996PTC102620
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968,

Yerwada, Pune—Nagar Road, Pune- 411006, Maharashtra, India
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The said works are under implementation/ being allotted and are going to take
another six months or so to be fully implemented and certified. As such we have oblained
extended BG for another nine months that is upto 02/05/2025 bearing

No.16360100016522 dated 16.07.2024. A Original copy of the said BG is enclosed hereto
as Annexure 1. The same has also been uploaded online on 18.07.2024 vide BG UAN

No.MPCB-BG-0000074360, 4 copy uf sucli vnline uploaded acknowledgement is alsu

enclosed hereto as Annexure 2.

Kindly sign a copy of this letter as an acknowledgement of your receipt of the above
said Original Amended No. 1 dated 16/07/2024 being Extension to Bank Guarantee

bearing No. 16360100016522. (total 4 pages).

Thanking you,

For Nyati Builders Private Limited.

Encl. :
Annexure “1”:- Complete Set of 4 Pages of Original Amended No. 1 dated 16/07/2024

being Extension to Bank Guarantee bearing No. 16360100016522.

Annnexure “2”:- Receipt - BG UAN No.MPCB-BG-0000074360 dated 18.07.2024, of
Online uploading of said aforesaid Amendment.
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Sr. No. "1197776

ElitoE
Fo AXIS BANK LIMITED B
AXIS6768808
Bank Guarantee No 16360100016522 Dated 05-08-2023/1636
AXIS BANK LIMITED
CBB PUNE '
214- 215 CITY MALL, 2ND FLOOR PLOT NO 1, 5.NO 132 PUNE-411007

RefNo: 16360100016522
Date: 16-07-2024

To,
MAHARASHTRA POLLUTION CONTROL BOARD
JOG CENTRE WAKDEWADI

SHIVAJI NAGAR

PUNE - 411005

Dear Madam/Sirs,
BG No.

Date of Issge
Name and Address of the Applicant : MS. NYA
KALYANI NAGAR, PUNE-PUNE 411006

Date of Amendment : 16-07-2024

£ 16360100016522
: 05-08-2023

Amended Amount of BG
THOUSAND ONLY)

Amended Expiry Date : 0205-2025
Amended Claim Ezxpiry Date : 02-05-2026

. L
Pleasc Nare:

+ 2. Thebencficiary in their own interest should,

rinted on the Bunk Serial numbe

fuineness of this guarantee ffom [ollowing office of the Bank

- Venly the BG textis p

- Verify the pe

AXIS BANK LIMITED )
BG Confirmation Desk,Wholesalé‘B'anking
Plot No L.T.5,MIDC,Airoli Knowledge Park

-3 :\B-Qliunﬁ‘ ation can also be sought by sending email to .
4.~ TheClaifn demand in Original /SSFMS/ SWIET under this Bank G
and additionally an'smail be sent on awisbg.invecationstbaxishank com

U =nm-_m. LK. LdMumbelOTS-2010 31 -03-2024

=\
/ { A
RISED SIGNATORY ( * C’; | ]
NG
& Y \_\‘r ""
Amit Tambhurne "PUNE.

ot nager
Enzl; Amendmén.(é\:iq %HOR%“TQT? Number 16360100016522

- ._Registered Office: “TRISHUL", ¢

e e )

IBG

TI BUILDERS PRIVATE LIMITED

We forward herewith the emendment to the above Inland Bank Guarantee in original issued by us in your favou.

All other terms, conditions and clauses of original Bank Guarentee shall stand maltered and remain in force till the date of expiry,

y signed by two bank officials on each page.
in writing.

Operations 5th floor,Gigaplex, Building No 1,

WAdroli,Navi Mumbai 400708

iaaxishanl co

‘Nlanager - Trade & Forex
Emp No.42356
<S5 No.20860

- CLM AT s P 'Ah}ne-dai:lad-n
Near Law Garden, Eilisbridge, Afimedabad - 32

+ NYATI COMMERCE HOUSE, ROAD NU 6,

: INR 2,84,63,000.00 ( INDIAN RUPEES TWO CRORE EIGHTY FOUR LAKH SIXTY THREE

uarantee is to be submitted at the address mentioned in this Bank Guarantce

i e o b
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; Bank Guarantee no. 16360100016522 dt 05-08-2023 issued in favour of
MAHARASHTRA POLLUTION CONTROL BOARD JOG CENTRE WAKDEWADI SHIVAJT NAGAR PUNE

q
For AXIS BANK LTD For
. e !
i fised Signatory thorl ﬂ'Signator\,' |
% |
> 2 & E
i AmntMTembhurne PUNE Prakash Daingade |
anager Manager - Trade & Forex [
S.S. Ne. 31919 Emp No0.42356 |
! 55 No.20960
L i
Page 1 of 2 (
i




------------

--------------

'%\ 10

LA Ty
-4 7T B FCALRL

) @ ol FE 3, g 3, gr-vaieed.




[
mMLﬂ.mumwwm_w_m

2224

Sr.No. 1797777

T W ey rresg

Fo AXIS BANK LIMITED 98

TN
o AXISHT68305
Bank Guarantee No 1636010001 6322 Dated 05-08-2023/1636

8

Amendment No.1 Dated 16-07-2924

Extension to our Bank Guarantee No: 16360100016522 Dated 05-08-2023 issued in your favour on
behalf of NYATI BUILDERS PRIVATE LIMITED

08-2023 for Rs.2,84,63,000/- (Rupees

0. 16360100016522 Dated 03
d in your favour by us on behalf of

Only) issue
low;

With reference to our Bank Guarantee N
‘t'wo Crores Eighty-Four Lakhs Sixty-Three Thousand
NYATI BUILDERS PRIVATE LIMITED has been amended as be

‘ Particulars Existing To be read as
Expiry Date 02-08-2024 02-05-2025
Claim Expiry Date 02-08-2025 02-05-2026
Dated 05-08-2023 r

All other terms and conditions of our original Bank Guarantce no. 16360100016522

emains unchanged.
e and should be presented along with the

This amendment forms integral part of our aforesaid Bank Guarante
original Bank Guarantee.

Notwithstanding anything herein above:

Our liability under the Bank Guarantee shall not exceed Rs.2,84,63,000/- (Rupees Two Crores Eighty Four

Lakhs Sixty Three Thousand Only)

This Bank Guarantee shall be valid up to 02-05-2025 and

nt shall arise and we are liable to pay the guaranteed amount in any
n us a written claim or demand terms of

part

Ouir liability to make payme
thereof under this Guarantee only, and only if you serve upo

the Guarantee on or before 02-05-2026

DATE: 16-07-2024

PLACE: PUNE
For AXIS BANK LTD SSIZPN For AXIS D
3 N
bliwepo ( CQ\E ,
Thprised Signatory \'%: a ¥ sed Signatory
NG x/
S prakash Daingade

Amit T
embhurne Vlanager - Trade & Forex
Emp No.42356

Manager
8.S. No. 31919 S No.20960

Page 2 of 2

Temple, Near Law Garden, Ellisbridge, Ahme

e A St Ve S i 2



Bank Guarantee

BG UAN MPCB-BG-0000074360
NUMBER:
Industry “Nyati Unitree”  Industry Nyati
Unit: Name: Ruilders
Private
Limited
RO Region: RO-Pune SRO SRO-Pune |
Region:
Direction SEIAA MOM Direction: 11-10-2023
No: Nyati Unitree
point No.2
Conditions: PP to submit Compliance 02-05-2025
BG of Rs. 2.84 period:
cr towards
effective
implementation
of remediation
plan &
community
resource
augmentation
Bank: Axis Bank BG 18-07-2024
submission
Date:

Industry
Address:

BG
Obtained
for:

BG No:

8G
expiry
Date:

Maharashtra Pollution Control Board
FAPRT Uguv s #Azs

yati Unitree, East
Wing, 5th Fleor,
Nagar Road, CTS
No.
1995(B+C)+19968,
Yerwada, Pune
411006.

DIRECTION

16360100016522

02-05-2025

2225

BG for: Conditional
Direction
Amount: 2846300000

BT You have been directed to submit original bank guarantee along with this acknowledge letter to concerned

regional office.
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(
Civil Engineer & Govt.Contractor
MOB - 8806009696,9404997631.
EMAIL-vishwaraj7631@gmail.com
REF NO - DATE -
Ref: VS/Q- 54/2024
To
M/s NYATI BUILDERS PRIVATE LIMITED
Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS No.1995
and 1996B Yerwada, Pune - Nagar Road, Pune-41006
Site - Kharadi pune.
Subject - Sr.no. 30 Kharadi,Juna Mundhava Kharadi Road Yethil Udyanat Udyanvishyak
Kame Karne.
Sr No. Item Description Quantity Rate Unit Amount
1 |Preparation of shrubery 980 789 Sam 773220
2 |Preparation of Lawn 2650 655 Sqm 1735750
Estimate for Plantation of Trees (Ht.1-2 mtrs) Supplying
on site fresh Garden soil (i. . 3 part soil) (free from
stones rubbish like dried grass roots, other such
materials) for excavated pit size area of 0.60 x 0.60 x
0.80m . Supplying on site well decomposed Farm Yard
Manure FYM (i. e. 1 part FYM) for excavated pit size
area of 0,60 x 0.60 x 0.60m. Providing on sitc required
variety of Tree. Excavation pit size 0.60 x 0.60 x 0.60m
for planting small & medium ornamental plants/ large a
flowering/ shady trees (plant height 1 to 2 mtr.)/ palm J //;1
3 |varieties upto height 1 to 2 mtrs. in earth, soil of all types, 220 719 nos 158180 A
soft murum, including removing the excavated & 77| &'/

unwanted material up to a required distance of 50 mirs, _
Filling fresh garden sail / silt & manure in excavated pit 1 P
size area of 0.60 x 0.60 x 0.60m. Mixing garden soil/silt & 1
manure thoroughly well, watering previous night. Planting 1
required plant species as directed etc. complete for AR
required pit size 0.60 x 0.60 x 0.60m. Maintenance of
Newly Planted tree varieties having height 1mitr. - 2mtr.
For First 30 days Only

MATERIAL CHARGES GARDEN SOIL:-Supplying on
site garden soil well sieved 80 % to pass through I.S.
sieve of 10 mm size free from stones rubbish like dried
4 |grass roots and other such materials. The soil shouid be 150 1000 Cum 150000
fresh from quarry. The color of the soil generally is red.
The soil will be measured by measuring box. (Farma)

ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.
For Vishwaraj Dhairyashil Shitole

W

Proprietor
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MATERIAL CHARGES FARM YARD MANURE:-
Supplying vt sile well decayed, well dried, well
powdered, without clods and free from stones, dried
grass and other rubbish material. The color of the
manure generally is black. The manure will be measured
by measuring box.(Farma)

60

1200

Cum

72000

Providing, laying and fixing P.V.C. pipe of 40mm

340.00

316

Rmt

107440

Providing, laying and fixing P.V.C. pipe of 50mm

360.00

443

Rmt

159480

Praviding, laying and fixing P V.C. pipe of 75mm

260.00

453

Rmt

117780

O |0y

Providing and laying in trenches 80mm dai. CPVC pipe

300.00

1050

Rmt

315000

10

Providing and laying in trenches 65mm dai. CPVC pipe

180.00

850

Rmt

153000

11

Providing and laying in trenches 50mm dai. CPVC pipe

120.00

822

Rmt

98640

12

Providing and laying in trenches 40mm dai. CPVC pipe

300.00

616

Rmt

184800

13

Providing and laying in trenches 32mm dai. CPVC pipe

150.00

503

Rmt

75450

14

Valve Boxes 12", Rectanglar shape with openable

top green cover
Make - Jain /Toro /Nelson/ Rain Bird

12.00

2,375.00

Per No

28500

15

Clean master 25 m3/hr
Make - Jain /Amiad / Kisan/ Metafim

2.00

26,850.00

Per No

53700

16

PVC Service saddle 40 mm x 1/2 ", 10 kg/cm2 Make
- Jain / Finolex / Kisan

525.00

50.00

Per No

26250

17

Gear driven Pop-up sprinkler

30.00

5600

Per No

168000

18

Spray Pop-up sprinkler

450.00

959

Per No

431550

19

Solenoid Valves of size 2" with flow control and
Female BSP

inlet-Outlet

Make - Hunter /Toro / Nelson / Rain Bird

12.00

4,980.00

Per No

59760

20

12 Stations Outdoor Irrigation Controller with
230VACinternal

Transformer PCC -1201-E

Make - Hunter /Toro / Nelson / Rain Bird

2.00

23,310.00

Per No

46620

2Cx 14AWC Cable
Make — Hunter / Rainbird / Netafin / Toro

1,300.00

146.00

Meter

189800

Supplying & erecting flat flexible 3 core 4 sq.mm PVC
sheathed submersible type copper cable suitably

ped at fixed intervals with column pipe assembly
mte,

160.00

192.00

Meter

30720

23

| Stpplying & erecting automatic control panel for 3
Phase , 415 volt, A.C, Submersible/centrifugal pump set
up 107.5 HP consisting of DOL starter having relay range
9-14 AMP,S.P.P., Combined ammeter/ voltmeter, phase
indicating lamp enclosed in CRCA powder coated
Vibration proof enclosure with IP 54 protection. Control
Panel should offer single phasing, phase reversal, phase
imbalance etc

1.00

6,063.00

Each

6063

24

Supplying and erecting minimum Three & above star
rated submersible pump set of 3.75 KW/5 HP with 415 V,
50 cfs AC supply suitable for 150 mm dia. borewell
suitable for 440 to 900 LPM discharge at 37 to 10 m
head & discharge & delivery pipe of Size-75 mm
diameter with a necessary H type clamps as per
specification No. WP-SMP

1.00

39,151.00

Each

39151

25

Gear driven Pop-up sprinkler with Replacable
nozzle of radius 8.0 to 15.0m @ 2.5 bar, Q-0.15

85.00

1,380.00

Per No

117300

For Vishwaraj Dhairyashil Shitoie

Vil

Proprietor

2230
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Panel board

6,072.00

Cach

12144

27

Maintenance of garden in all respect for keeping garden
in gnad conditinn such as Mainlenance of Lawn, flawer
bed, canna bed, shrubbery, rosary, hedges, plants in all
respect including watering, weeding, pruning, sprayings,
dusting lawn mowing, hedge clipping, stirring, top
dressing, intercultivation, gap filing, planting, repotting,
garden waste composting, cleaning and sweeping of
garden, Pathway and pagoda, toilet cleaning, water
body, fountain cleaning etc.

40,400.00

13.14

Sgm

530856

28

Non Return Valve (NRV) - Supplying and erecting 75/80
mm dia cast iron double flange bail type NRV complete
with PN18 prassure raling, as per specificalion no.

FF VL/NRV

2.00

8,413.00

Per No

16826

29

Supplying & erecting automatic control panel for 3 Ph,
415 volt, A.C. Submersible/centrifugal pump set up to 20
HP consisting of Star Delta starter having relay range 13-
21 Amp, S.P.P., Combined ammeter/ voltmeter, phase
indicating lamp enclosed in CRCA powder coated
Vibration proof enclosure with IP 54 protection. Control
Panel should offer single phasing, phase reversal, phase
imbalance etc

2.00

15,144.00

Each

30288

30

A. Unit : 1/ Each 19296 Each 5159 12.03-07 Supplying
and erecting minimum Three & above star rated 3 phase,
415 V, 50 Hz, submersible pump set of 7.5 KW/10HP
suitable for erection on open well, pump having delivery
head from 72 to 28 m and discharge from 120 to 840
litres. per minute & pipe of Suction 65 mm/Delivery 50
mm diameter erected with necessary H type clamps as
per specification No. WP-OSP

2.00

52,111.00

Each

104222

31

Bowerwell survey

2.00

1,824.00

Each

3648

32

Bowerwell 150mm

100.00

257.00

rmt

25700

33

Casing pipe 150mm

14.00

608.00

rmt

8512

Total

6030350

34

Goods and service tax

18.00

%

10,85,463.00

Work Total Cost

(71,15,813.000

Terms & Conditions: -

1
2

Payment Stage-
75% as an advance along with the work order

25%after final work comletion.

Thanking You,
Yours Faithfully,

For Vishwaraj Dhairyashil Shitole
\ ARl

=" Propristor

o}

f’i\

- \

2231
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W.O. No. - CNT/UNITREE EXTN. /11/2024 CNT/402 |
Date: - 29/06/2024
To, =

Vishwaraj Dhairyashil Shitole

Mob. 8806009696

Shitole Wasti No 2, At Post - Khadki, Daund, Pune, Maharashtra- 413130

Subject: Work order for Afforestation work to be done at Sr. No. 30, Kharadi, Old Mundhawa
Kharadi Road, Pune (M+L)

Dear Sir,
We are pleased to award the above referred work to you i.e. Vishwaraj Dhairyashil Shitole
(Hereinafter referred as “the Contractor”) as per the following mutually agreed terms, conditions
to execute the work at Site- NYATI UNITREE EXTENSION .
A) Terms & Conditions:
1. Work shall be executed in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any
inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.
This is mainly Material+Labour oriented work.
The rates shall remain unchanged till completion of work. The contractors scope & quantum of work
may be increased or reduced as per the Company’s requirement & Site conditions, and the contractor
shall have No objection for the same, in such case the contracts value will be changed accordingly. If
the contractor fails to execute the work under contractor’s scope as required by Site In-charge, it will
be get done through other agency & 1.5 times the Related Amount will be debited from the
contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per
mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted
against R.A bills. Payment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
paymentreceived through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
dialigfeé'&_ any: other reason even though without signing on acceptance of payment on bill copy &
memo, debitnote by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained.

7. An amount equivalent to “0.00%" of value of work done shall be deducted, as retention amount,
from each R.A. bill and the same shall be returned after defect lLiability period of 12 months from the
date of satisfactory completion of work & no defect observed up to defect liability period. If any
defect found then the amount required for the same shall be recovered from this retention amount
and if the defect amount will be excess then the retention amount then the excess amount can be
claim from the contractor. In the event of the labour contractor leaving the job in a haphazard manner
or he is terminated for bad workmanship or misbehaviour or for any reason, the said retention
amount, will be forfeited.

NYAT| BU|LDERS PRIVATE LIM'TED For Vishwaraj Dhairyashil Shitole
CIN - U45202MH1996PTC102620 = W/

Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968, -
Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India Propristor

SEN
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& TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the

- prevailing rules.

9. The contractor shall always keep the work site clean & Lidy during the course of the contract.

10. The labour contractor shall be provided with a space for hutment for his labour, deployed by him at
site and only the labourer deployed at the said site shall be allowed Lo stay in such accommodation.
The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contractor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
safety & security of labours shall be the contractor’s responsibility. The labour contractor along with
all his workmen and such labourer shall vacant the site, with their belonging, immediately after the
work at the site is over, after informing the undersigned in advance.

11. Water and electricity shall be provided free of cost at the work site.

12. Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the requirement.

13. If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

14. In the event of any dispute the decision of Managing Director of the company shall be final and shall
be binding on the contractor.

15. As per the requirement if there will be any variation i.e. increase or decrease in the quantity of
original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.

16. Company reserved all rights for the termination of contract without assigning any reason at any
time.

B) Statutory Compliances / Legal Compliances:

1. The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.

2. The Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws.

3. The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded.

4. The Contractor has responsible to take Insurance of all his workers present at the site. The contractor
shall also responsible for all type of velicle and machinery using on the site.

5. Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST

Zegistration copy, Shop Act copy, License copy before raising of first bill.

6. *T_‘I:E ractor shall make sure that all his workers must wear and use the safety equipment’s
pmdegi tQ them and shall follow all Safety norms and procedure while working at site. The
conl:raétorfshall depute such number of Supervisors who will keep a continuous watch on the safety
of workers or any person at site and the contractor shall be responsible to ensure that the workers
arecarrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person at the site.

/el The Contractor should make sure that the site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of the company employees or other contractors or worker of other contractor, or any person
occurring at the site due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from.

8. The Contractor shall indemnify the Emplover against all actions, losses, liabiliﬁes, damages, claims,
costs, charges, demands and expenses that arise out of, relate to or a%wgq&lg% 161:;'1 ;‘é éFH Q1 éPss of,
or damage to, any property (including but not limited to property of the Empioy err) or mjury %o, or

ya Proprietor
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11.

12.

13.

14.

15.

16.

17.

18.

921 2234
deatlt of, any person on the site (including but not limited to any employee of the Employer). —_
The Contractor agrees to take all the responsibility for any kind of liabilities (including medi(.(
expense or others) regarding accident, non-payments and any other issues of his Labours.

The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act, Building
and other Constructions worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of all applicable statutory rules, regulations and laws.

The Contractor shall not, under any circumstances, deploy any worker/labour below the age of 18,
male or female at the work site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doing
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone.
Contractor shall have government ID proof & residence proof of all his Labors.

No sub-contracting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers.

The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on behalf of the contractor.

The contractor shall responsible to takes all the necessary steps relating to the safety, health and
security of all the labours or workmen or any person on the site.

The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

The Contractor follow and comply the requirement of Govt. /competent Authority for the transit of
labour from outstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour engaged
by the contractor, whether on account of wages or accidents, including any person & the labour engaged
through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return it to us.

Thanking you.
Yours faithfully,
For Nyati Builders Pvt Ltd For Vishwara] DnairydeS! ; d
T Voo
Aut\EBFfsed Signatory 7 . d} actor

known language and that he/they have understood and have accepted the same. v

That the contractor has been read out the contents, terms & conditions of these presents in tl‘lelfﬁls
For Nyati Builders Pvt Ltd &

‘céepted
For Vishwaraj Dhe\% 5

Advoegte Atractor

i, Shitole

Encl: Asabove. CC: 1) Site In-charge. Proprietor
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SrNo Labour Name

Unit ] Qty l Rate Amount ‘

Afforestation (M+L) CSR
Affarestation (M+L)

‘ Job ’ 1.0000 ‘ 6030350.00 6030350.00 \

Note: -

1)
2)

Detail quantity & rate for above work as per attached Annexure I.

Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in contractor
scope.

GST Will be extra on above.

Contractor should start the work only after getting order by PMC for said work, also contractor will
do the work as per mentioned in Annexure I. If Contractor not followed & make any deviation then
he should be Liable for any legal consequences & Penalty there after decided by concern authorities.

Work to be done at Sr. No. 30, Kharadi, Old Mundhawa Kharadi Road, Pune.

Pavment Terms: -

50% advance will be given along with work order & same will be recover after completion of 50%
work completion certify by PMC Authority by giving certificate of same.

25% advance will be given further after 50% work completion certificate of PMC Authority which is
to be submitted by contractor.

Balance 25% will be given after 100% work completion certificate by PMC Authority which is to be
submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.
Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for penalty/debit

as decided by company.
For Nyati Builders Pvt Ltd Accepted
For Vishwaraj Dhairyashil Shitole
\ "
Authorised Signatory actor

Propristor
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Afforestation work- Sr. No. 30, Kharadi, Old Mundhawa Kharadi Road, Pune

ANNEXURE 1

F Sr
No.

Item Description

Quantity

Rate

Unit

Preparation of shrubery

980

789

Sgqm

Amount

773220

Preparation of Lawn

2650

Estimate for Plantation of Trees (Ht.1-2 mitrs)

Supplying on site fresh Garden soil (i. e. 3 part |

soil) (free from stones rubbish like dried grass
roots, other such materials) for excavated pit size
area of 0.60 x 0.60 x 0.60m . Supplying on site well
decomposed Farm Yard Manure FYM (i. e. 1 part
FYM) for excavated pit size area of 0.60 x 0.60 x
0.60m. Providing on site required variety of Tree.
Excavation pit size 0.60 x 0.60 x 0.60m for planting
small & medium ornamental plants/ large
flowering/ shady trees (plant height 1 to 2 mtr.)/
palm varieties upto height 1 to 2 mtrs. in earth,
soil of all types, soft murum, including removing
the excavated & unwanted material up to a

required distance of 50 mitrs. Filling fresh garden |

soil / silt & manure in excavated pit size area of
0.60 x 0.60 x 0.60m. Mixing garden soil/silt &
manure thoroughly well, watering previous
night. Planting required plant species as directed
etc. complete for required pit size 0.60 x 0.60 x
0.60m. Maintenance of Newly Planted tree
varieties having height Imtr. - 2mtr. For First 30
days Only

220

655

719

Sgm

nos

1735750

158180

L

MATERIAL CHARGES GARDEN SOIL:-
Supplying on site garden soil well sieved 80 % to
pass through LS. sieve of 10 mm size free from
stones rubbish like dried grass roots and other
such materials. The soil should be fresh from
quarry. The color of the soil generally is red. The
soil will be measured by measuring box. (Farma)

150

For Nyati Builders Pvt Ltd

=

Authorised Signatory

Froprietor
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Sr - B |
No ‘ Item Description Quantity | Rate Unit ll Amount
. t
|
‘ MATERIAL CHARGES FARM YARD MANURE:-
| Supplying on site well decayed, well dried, well
| dered, without clods and free from stones, dried
. | powdered, ods and free ones, drie
| 2 ' grass and other rubbish material. The color of the 60 1200 Cum 72000
| manure generally is black. The manure will be
‘ measured by measuring box.(Farma)
6 | Providing, laying and fixing P.V.C. pipe of 40mm 340.00 316 Rmt 107440
| |
7 Providing, laying and fixing P.V.C. pipe of 50mm 360.00 443 Rmt 159480
8 Providing, laying and fixing P.V.C. pipe of 75mm 26000 | 453 Rmt 117780
9 | E;;;ndmg and laying in trenches 80mm dai. CPVC 300.00 1050 Rt 315000
10 E;‘Ic:rdmg and laying in trenches 65mm dai. CPVC 180.00 850 Rt 153000
11 Eirgzldmg and laying in trenches 50mm dai. CPVC 120.00 820 Rmt 98640
12 gir;);ndmg and laying in trenches 40mm dai. CPVC 300.00 616 Rmt 184800
13 P.rov1dmg and laying in trenches 32mm dai. CPVC 150.00 503 Rmt 75450
pipe
Valve Boxes 12", Rectanglar shape with openable top Per
14 | green cover 12.00 2,375.00 No 28500
Make - Jain /Toro /Nelson/ Rain Bird
Clean master 25 m3/hr Per
-1'5-::~$ ke - Jain / Amiad / Kisan/ Metafim 2.00 26,850.00 No 53700
16 = PVCSef\nce saddle.40 mmx1/2",10 kg/cm2 Make 525.00 50.00 Per 26250
» |5 Jain £ Finolex / Kisan No
17.+ | Gear dfiven Pop-up sprinkler 30.00 5600 I;f(f 168000
“16 : 959 | L | 431550
18 | spray Pop-up sprinkler 450.00 5 No
“..' | Solenoid Valves of size 2" with flow control and
19 iﬁ‘:taguisi 1200 | 4,980.00 I;f; 59760
Make - Hunter /Toro / Nelson / Rain Bird
For Nyati Builders Pvt Ltd Accepted
% For Vishwarg Dhairyasghil, Shitole
- T
Authorised Signatory Comtractor

Proprigtor
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Sr

Item Description

Quantity

Rate | Unit ‘ Amour{

20

12 Stations Outdoor Irrigation Controller with
230VAC internal
Transformer PCC -1201-E
Make - Hunter /Toro / Nelson / Rain Bird

2.00

|
23,310.00 ‘ Per No

46620

21

2C X 14AWC Cable
Make - Hunter / Rainbird / Netafin / Toro

1,300.00

146.00 | Meter

189800

Supplying & erecting flat flexible 3 core 4 sq.mm
PVC sheathed submersible type copper cable
suitably clamped at fixed intervals with column
pipe assembly complete.

160.00

192.00 ; Meter

30720

23

Supplying & erecting automatic control panel for
3 Phase , 415 volt, A.C, Submersible/centrifugal
pump set up to 7.5 HP consisting of DOL starter
having relay range 9-14 AMP,S.P.P., Combined
ammeter/ voltmeter, phase indicating lamp
enclosed in CRCA powder coated Vibration
proof enclosure with IP 54 protection. Control
Panel should offer single phasing, phase reversal,
phase imbalance etc

1.00

6,063.00 Each

6063

24

Supplying and erecting minimum Three & above
star rated submersible pump set of 3.75 KW /5 HP
with 415V, 50 ¢/s AC supply suitable for 150 mm
dia. borewell suitable for 440 to 900 LPM
discharge at 37 to 10 m head & discharge &
delivery pipe of Size-75 mm diameter with a
necessary H type clamps as per specification No.
WP-SMP

1.00

39,151.00 Each

39151

25

Gear driven Pop-up sprinkler with Replacable
nozzle of radius 8.0 to 15.0m @ 2.5 bar, Q-0.15

85.00

1,380.00 | PerNo |/

7

317300

26

Panel board

2.00

f W | f
6,072.00 | Each \:1‘2'144

For Nyati Builders Pvt Ltd

=g

Authorised Signatory

Accepted ™

-

For Vishwaraj Dhairyashil Shjtole
h —~
\f
Contr .

Proprietor



Item Description

€028

2239

Quantity

Rate

Unit

Amount

27

Maintenance of garden in all respect for
keeping garden in good cundition such as

| shrubbery, rosary, hedges, plants in all respect
including watering, weeding, pruning,
sprayings, dusting lawn mowing, hedge
clipping, stirring, top dressing,
intercultivation, gap filing, planting,
repotting, garden waste composting, cleaning
and sweeping of garden, Pathway and
pagoda, toilet cleaning, water body, fountain
cleaning etc.

Maintenance of Lawn, flower bed, canna bed, |

40,400.00

13.14

Sgm

530856

28

Non Return Valve (NRV) - Supplying and
erecting 75/80 mm dia cast iron double flange
ball type NRV complete with PN16 pressure
rating, as per specification no. FFVL/NRV

2.00

8,413.00

Per No

16826

29

Supplying & erecting automatic control panel
for 3 Ph, 415 volt, AC.
Submersible/centrifugal pump set up to 20
HP consisting of Star Delta starter having relay
range 13-21 Amp, S.P.P., Combined ammeter/
voltmeter, phase indicating lamp enclosed in
CRCA powder coated Vibration proof
enclosure with IP 54 protection. Control Panel
should offer single phasing, phase reversal,
phase imbalance etc

2.00

15,144.00

Each

30288

30

A. Unit : 1 / Each 19296 Each 5159 12.03-07

I Supplying and erecting minimum Three &

| above star rated 3 phase, 415 V, 50 Hz,
»shﬁ mersible pump set of 7.5 KW/10HP

'L'.

- suitable for erection on open well, pump
| having delivery head from 72 to 28 m and

discharge from 120 to 840 litres. per minute &
pipe of Suction 66 mm/Delivery 50 mm

| diameter erected with necessary H type

clamps as per specification No. WP-OSP

2.00

52,111.00

Each

104222

31

Bowerwell survey

2.00

1,824.00

Each

3648

32

Bowerwell 150mm

100.00

257.00

25700

35

Casing pipe 150mm

14.00

608.00

rmt

8512

Total

6030350

For Nyati Builders Pvt Ltd

—

Authorised Signatory

Accepted

For Vishwaraj Dhalryashit Shitole
—0

C

-

actor

Proprietor
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Terms & Conditions:

1. The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc are
inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so contractor
should confirm the work allotted to him in coordination with site in charge.

3. In case of any reduction in scope of work or termination, bill will be finalised strictly as per the payable
percentage of completed stage of work & duly certified by the Site In charge. No other claims shall be
entertained for payment.

4. Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective of any
quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site conditions and
you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your bill with
additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other non-
acceptable issue, company is free to allot the remaining or part work to other agency & you should
have no objection for the same.

11. GST as applicable shall be paid extra provided that contractor should submit all the required details &
compliance as per the prevailing rules. If contractor fails to provide & comply the same then payment
shall not be released.

12. Next RA Bill will not be released unless contractor paid GST of previous bill.

"
For Nyati Builders Pvt Ltd Accepted |
C:@;{r For Vishwaraj Dhairyashifhiip@_
7 B\
Authorised Signatory 7 Cofdtractor Ly

Proprietor™,. ~ 4



Government of India
Furm GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 27EBVPS1007P1ZU

L. Legal Name

|VISHWAR.AJ DHAIRYASHIL SHITOLE

Trade Name, if any

VISHWARAJ DHAIRYASHIL SHITOLE

Constitution of Business

Proprietorship

S

Business

Address of Principal Place of

Maharashtra, 413130

SHITOLE WASTINO 2, AT POST - KHADKI, DAUND, Pune

>

5. Date of Liability 01/07/2017
6. Period of Validity From 01/07/2017 |To NA
7 Type of Registration Regular

8. Particulars of Approving Authority

Signature -
£ Validity unk
Digitally signed GOODS
AND SERVICE NETWORK 1
Date: 2018.07 19°08:09.00 13T
IName .
Designation™

Jurisdictional Office

9. Date of issue of Certificate

19/07/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

Thisis a system generated digitally signed Registration Certificate issued based on the deemed approval of application on 01/07/2017 .

For Vishwarai Dhairyashil g

hitola
A ,../H

Proprigtor

2241
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GSTIN 27EBVPS1007P1ZU
Legal Name VISHWARAJ DHAIRYASHIL SHITOLE

Trade Name, if any VISHWARAY DHAIRYASHIL SHITOLE

Details of Additional Places of Business

Total Number of Additional Places of Business in the State 0

For Vishwaraj Dhairyashil Shitole
"

Proprietor

-

Annexure A

2242
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Annexure B

Ay I
GSTIN 27EBVPS1007P1ZU
Legal Name VISHWARAJ DHAIRYASHIL SHITOLE
Trade Name, if any VISHWARAJ DHAIRYASHIL SHITOLE

Details of Proprietor

1 e " Name VISHWARAJ DHAIRYASHIL SHITOLE
A Designation/Status PROPRIETOR
) W Resident of State Mabharashtra

For Vishwaraj Dhairyashit Shitole

e

Propristor
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SELF DECLARATION

. hitole
My self \[[shwwrhj Dha?ﬂgasml < Proprietor / Partner of stbwam; Dhaﬁl’va\m/

i

Shito)e
I/We have allotted  work of r{ﬂ' oresdehIm Wk work of Project
N\{Qh Unidree Seden . Building vide work order no.

CNT| UNITREE EXTN. 1] 202y Dtd-__ 29[6/2y

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will
execute the work till final completion of qﬂlrlwﬂ'ﬁ) redl=hr (& work allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided':by- y':ou,-- I have no objection for the same.

Thanking You,

For Vishwaraj Dhairyashi Shitole

.'..UL_’/
Signature: ﬂ e
Name: 0 oy . .
sames - \ltshwarf Dirotiyatkl - Shiple
2| A2y
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visnwarajl v f:_sh f

LA

Civil Engineer & Govt.Contractor

MOB - 8806009696,9404997631.

EMAIL-vishwaraj7631@gmail.com

REF NO - PATE -

ufer,

A=l fores<t ur. &,

=Tl gferedt, A&, 103/129,

e . a4+t 31T ST .1995
3T 1996 oI, AIdsl,

SO IS, Yol-411006.

fauer- w30, SRE gor Hear s, IREL, Y eTcSweas
(aferpeor) oo T @Ol

Figsf— CNT/UNITREE EXTN/11/2024, Date : 29/06/2024.

HAT.ABE,
R [Auifdea w7 ucael SPET 100 oRB doieT 32,

S ST, s, TS, sRPverer Rrde, o), v s we |
Bl e iAW BAGT B NSAA s e

T S ST 100 AP B B SR 100
cas Ao o, & Red. |

For Vishwaraj Dhairyashil Shitole

\61;\4» |

Proprietor

___ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.
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Exhibit Ba
1980

Tax Invoice

VISHWARAJ DHAIRYASHIL SHITOLE Invoice No. Dated
SHITOLE WASTI NO 2, AT POST - KHADKI, DAUND  VS/24-25/009 14-Nov-24
Pune, Maharashtra, 413130 Delivery Note Mode/Terms of Payment
Mob No-9404997631
GSTIN/UIN: 27EBVPS1007P1ZU Reference No. & Date. Other References
State Name : Maharashtra, Code : 27
Consignee (Ship to)‘ 'Buyer's Order No. Dated
NYATI BUILDERS PRIVATE LIMITED
Floor No 5,6,7, S.No 103/129/B/C, . .
CTS No 1995,1996B,NYATI UNITREE, Dispatch Doc No. Delivery Note Date
Pune Nagar Road, YERWADA PUNE-4110086 ) )
GSTINUIN © 27AAACNB418N1Z4 Dispatched through Destination
State Name . Maharashtra, Code : 27
Buyer (Bill to) Terms of Delivery
NYATI BUILDERS PRIVATE LIMITED
Floor No 5,6,7, S.No 103/129/B/C,
CTS No 1995,1996B,NYATI UNITREE,
Pune Nagar Road, YERWADA PUNE-411006
GSTIN/UIN : 27AAACN6418N1Z4
State Name : Maharashtra, Code : 27
SI Particulars HSN/SAC Amount
No.
1 Contract Sales @18% 9954 60,30,350.00
Afforestation (M+L)
CSR Afforestation
(M+L) ( W O No-CNT/UNITREEEXTN./11/2024)
Output Cgst 9% 5,42,731.50
Output Sgst 9% 5,42,731.50
Total. ¥71,15,813.00
Amount Chargeable (in words) E &OCE
INR Seventy One Lakh Fifteen Thousand Eight Hundred Thirteen Only
T HSNisac T Taxable CGST ~ SGSTUTGST ~ Total -
B . Value Rate  Amount : Rate Amount  Tax Amount
9954 _ 160,30,350.00 9% 542731.50 9% 542,731.50 10,85,463.00
Total 60,30,350.00 5,42,731.50  5,42,731.50 10,85,463.00

. Tax Amount (in words) : INR Ten Lakh Eighty Five Thousand Four Hundred Sixty Three Only |
for VISHWARAJ DHAIRYASHIL SHITOLE

For Vishwara] Dhajtyashil § Hggg]y

This is a Computer Generated Invoice

2288



27EBVPS1007P1ZU

VISHWARAJ DHAIRYASHIL SHITOLE

1.e-Invoice Details

IRN : f32d98c17a048099a6aaeb0f3ba8d7c8d Ack No. : 127473987870317

38ac175bcdd5944db3f78d22891d416

2. Transaction Detalls

Supply type Code : B2B Document No. :

Place of Supply : MAHARASHTRA

Document Type ; Tax Invoice
3.Party Detalls

Supplier :

GSTIN : 27EBVPS1007P1ZU

VISHWARA] DHAIRYASHIL SHITOLE

SHITOLE WASTI NO 2, AT POST - KHADKI, DAUND
DAUND 413130 MAHARASHTRA

4.Details of Goods / Services

Quantity Unit Unit
Price(Rs)

SINo Item Description  HSN
Code |

1 Contract Sales 9954 |0 'OTH 6030350
;@18°/o ) 1

Tax'ble Amt CGST Amt SGST Amt IGST Amt CESS Amt State CESS Discount Other Charges Round off Amt Tot Inv. Amt
7115813.00

6030350.00 542731, 50 542731 50 0.00 0.00

Generated By : 2§EBVP51007P12U
Print Date : 14-11-2024 16:43:15

VS/24-25/009

Document Date :

U

Ack Date i 11-11-2021 16:43:00

IGST applicatie despite Suppller and
Reclplent located In same State @ No

14-11-2074

Recipient :

GSTIN : 27AAACN6418N1Z4

NYATI BUILDERS PRIVATE LIMITED

Floor No 5,6,7, S.No 103/129/8B/C, CTS No 1995,1996B,NYATI UNITREE,
YERAWADA PUNE Place of Supply: MAHARASHTRA

411006 MAHARASHTRA

Discount(Rs) Taxable Tax Rate(GST + Cess | EOther jTotaI
Amount(Rs) State Cess + Cess charges
Nan.Advol !
4] 6030350 18.00 + 0.00 | 0
0.00+0

0.00 Q.00 0.00 0.00

2398287

R

7115813

34

g
Digitally Signed by NIC-IRP
on :2024-11-14 16:43:00-

2289
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o 8 +91-20-6686 3333

® +91-20-6686-3332
ﬁ = epc@nyatigroup.com
= info@nyatigroup.com

NYATI @ www.nyatigroup.com
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NYATI BUILDERS PRIVATE LIMITED

CIN - U45202MH 1996PTC102620
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968,

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India

Real Estate | EPC | Hosoitality | Healthcare | Foundation
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NYATI BUILDERS PRIVATE LIMITED

Head Office Nyati Unitree, Survey No. 103/129, Plot B+C CTS No. 1995 and CTS No. 19968,
Yerwad, Pune-Nagar Road, Pune 411006, india

.
. vermmes e e
TEE GV R ae

Real Estate | EPC | Hospitality | %iiaalthcare | Foundation




ExWibiry DV 2993

Vishwaraj D Shitole

Civil Engineer & Govt.Contractor
MOB - 8806009696,9404997631.
EMAIL-vishwaraj7631@gmail.com

QUOTATION

DATE -

REF NO -
Ref: VS/Q- 52/2024

To
M/s NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS
No0.1995 and 1996B Yerwada, Pune - Nagar Road, Pune-
41006

Site- Lohgaon pune.

Subject - Sr.no. 162/1+2 Lohgaon Yethe Jalsandharan Vishyak Kame karne.

Sr No. Ttem Description Quantity Rate Unit Amount

Excavation for foundation in earth, soil of all
types, sand, gravel and soft murum, including
removing the excavated material up to a
distance of 50 m. beyond the building area
and stacking and spreading as directed,

dewaterlng, preparing the bed for the 750 21 cum 188250
foundation and necessary back filling,
ramming, watering including shoring and
strutting etc. complete. (Lift upto 1.5 m.) By
Mechanical Means

Excavation for foundation in hard murum
including removing the excavated material
upto distance of 50 metres beyond the
_{building area and stacking and spreading as

directed, dewatering, preparing the bed for 620 383 cum 237460
the foundation and necessary back filling,
ramming, watering including shoring and
strutting etc. complete. (Lift upto 1.50 m)

For Vishwaraj Dhairyashil Shitole
e

Proprietor

ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.




Excavation for foundation in hard murum
including removing the excavated material
upto a distance of 50 metres beyond the
building area and stacking and spreading as
directed, dewatering, preparing the bed for
the foundation and necessary back filling,
ramming, watering including shoring and
strutting etc. complete. (Lift from 1.5 to 3.0m)

590

435

cum

256650

Excavation for foundation in Soft rock and old
cement or lime Cu.M masonry foundations
including remaving the excavated material
upto a distance of 50 metres beyond the
building area and stacking as directed,
including dewatering, preparing the bed for
the foundation and necessary back filling with
available earth /murum, ramming, watering
including shoring and strutting etc. complete
(lift upto 1.5m)

480

450

cum

216000

Excavation for foundation in Hard rock by
blasting including trimming and leveling the
bed by chiseling where necessary and
removing the excavated material and
stacking it in measurable heaps within a
distance of 50 metres from the building area
including dewatering and back filling with
available earth/murum, watering, ramming,
etc. compiete. (Lift upto 1.5m)

460

912

cum

419520

Labour charges for removing grass, thorney
shrubs, Jungli Sq.m shrub, Kubabul and alike
grass along roadside making the ground
clean by showel and phavaras etc. complete

7500

Sqm

52500

Providing dry/ trap/ granite/ quartzite/ gneiss
rubble stone Cu.M soling 15 cm to 20 cm
thick including hand packing and compacting
etc. complete.

240

1838

Cum

441120

Providing dry rubble stone pitching 23cm
thick including all material,quarry
spalls,labour etc. complete.Providing dry
rubble stone pitching 23cm thick including all
material quarry spalls,labour etc. complete.

2260

405

sqm

915300

Transportation of material obtained from
excavation including soil, rubble, bricks, RCC
concrete, kerb stones, steel railing, iron
pipes, channels etc. Obtained from
dismantling, loading in a truck of minimum 5
Cum. capacity or designed capacity and
transporting within the municipal limits or any
designated place of corporation as directed
by engineer incharge unloading, stacking or
spreading of material etc. complete.1)Lead
upto 1 KM

1860

398

cum

740280

Ve APHEZ

“Proprietat

2294
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10

Providing and Laying plastic film 500
micron HDPE Geomembrane film
confirming to 1S 15351-2015 Type Il as
per specification including laying elc
complete

1250

117.1

sqm

146375

11

Providing Second class Burnt Brick masonry
with conventional/ I.S. type bricks in cement
mortar 1:6 in foundations and plinth of inner
walls/ In plinth external walls including bailing
out waler mariually , striking joints on
unexposed faces, rakingout Joints on
exposed faces and watering etc. Complete.

35

8583

CuM

300405

12

Providing rough cast cement plaster
externally in-two coats to concrete, brick or
stone masonry surfaces in all positions with
base coat of 12 to 15 mm thick in C.M.1:4
and rough cast treatment 12 mim Lhick in
proportion 1:1 1/2:3 including Scaffolding and
fourteen days curing complete.

706

Sqm

197400

13

Providing and applying two coats of lead/zinc
basa il paint/ bituminious paint of approved
colour to new structural steel work and iron
work in buildings including scaffolding if
necessary, cleaning and preparing the surfac
eetc. complete. (excluding primer coat).

300

89

Sqv

26700

14

Providing and laying Cast in situ/Ready Mix
cement concrete M-15 of trap/
granite/quartzite/gneiss metal for coping to
plinth or parapet, moulded or chamfered as
per drawing or as directed including steel
centering, plywood/ steel formwork
compacting, roughening them if special finish
is to be pravided, finishing uneven and haney
com bed surface and c¢uring etc.
complete.1he Cement Mortar 1:3 plaster is
considered for renderin gun even and
honeycom bed surface only.Newly laid
concrete shall be covered by gunny
bag,plastic, tarpaulin etc.(Wooden centering
will not be allowed.) With fine aggregate

90

7118

CuM

640710

(Crushed sand VS| Grade)

For Vishwaraj Dhairyashil Shitote

Proprietor
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Item no 3: Providing and constructing
gabain structures for

erosion control, river training works
and protection works with wire crates
of size 2.0m x 1.0m x 0.30m each
divided into 1 m compartments by-
cross netting, made from 4 mm
galvanized steel wire @ 32Kilogramper
10 One Square Metre having minimum
tensile strength of 300Mpa conforming
to [5:280 and galvanizing coating
conforming to IS 4826, wovan into
mesh with double twist, mesh size not
exceeding 100 x 100mm, filled with
boulders with least dimension of
200mm, all loose ends to be securely
tied with 4mm galvanized steel wire
etc. complete

150.00

5025.9

CuM

753885

16

R.C.C. pipes NP2-300mm

5.00

2,630.00

Nos

13150

17

Providing hearting embankment using
selected impervious soil from approved
Borrow areas ( Govt land-} in layers
including cost of all materials, machinery,
labour, all other operations such as
collection of soil, spreading soil in layer of
specified thickness, sorting out, breaking
clods, levelling, sectioning edges / sides,
walkring, culiipacling edach layer Lo densily
control of not less than 95 percent or as
stipulated using vibratory compactor
including cost of water etc. complete with
lead uptol km and all lifts as directed.

823.00

213.50

Cum

175710.5

VO
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Construction of embankment for Casing
zone with selected material directly from
borrow area including cost of all
materials,machimery,labour,all other
operation such as collection of soil in layer of
specified thickness,sorting out,breaking
clods,levelling, sectioning egde side
watering,compacting each layer to density
control of not less than 95 percent or as
stipulated using vibratory compactor
including watering and with lead up to 1 km
& all lifts as directed.

18 1,250.00 247.00 Cum 308750

Total 6030165.5

19 Goods and service tax 18.00 % 10,85,429.79

Work Total Cost Q1,15,59_S.:2_'_2\/
0 _\r ..
Terms & Conditions: - g\ || qt N
Payment Stage- et
1 75% as an advance along with the work order
2 25%after final work comletion.

Thanking You,
Yours Faithfully,

For Vishwaraj Dhairyashil Shitole

\Evarele—

’/'Proprletor
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NYATI & www.nyatigroup.com

W.O. No. - CNT/UNITREE EXTN. /12/2024 | CNT/402
Date: - 29/06/2024
To,

Vishwaraj Dhairyashil Shitole

Mob. 8806009696

Shitole Wasti No 2, At Post - Khadki, Daund, Pune, Maharashtra- 413130

Subject: Work order for Water Conservation Program to be done at Sr. No. 162/1+2,Lohgaon
Pune (M+L)

Dear Sir,

We are pleased to award the above referred work to you i.e. Vishwaraj Dhairyashil Shitole

(Hereinafter referred as “the Contractor”) as per the following mutually agreed terms, conditions

to execute the work at Site- NYATI UNITREE EXTENSION .

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any
inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

2. This is mainly Material+Labour oriented work.

3. The rates shall remain unchanged till completion of work. The contractors scope & quantum of work
may be increased or reduced as per the Company’s requirement & Site conditions, and the contractor
shall have No objection for the same, in such case the contracts value will be changed accordingly. If
the contractor fails to execute the work under contractor’s scope as required by Site In-charge, it will
be get done through other agency & 1.5 times the Related Amount will be debited from the
contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per
mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted
against R.A bills. Payment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
payment received through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
charges & any other reason even though without signing on acceptance of payment on bill copy &
memo/ debit note by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained. '

7. An amount equivalent to “0.00%" of value of work done shall be deducted, as retention/ amount
from each R.A. bill and the same shall be returned after defect liability period of 12 monthe{; from thel
date of satisfactory completion of work & no defect observed up to defect liability peripd. If any
defect found then the amount required for the same shall be recovered from this retention amount*
and if the defect amount will be excess then the retention amount then the excess amount can be
claim from the contractor. In the event of the labour contractor leaving the jobin a haphazard manner .
or he is terminated for bad workmanship or misbehaviour or for any reason, the said retentlon |
amount, will be forfeited.

NYATI BUILDERS PRIVATE LIMITED For Vishwaraj Dhairyashij Shitole
CIN - U45202MH1996PTC102620 7 W
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968, :

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India Proprietor

Real Estate | EPC | Hospitality | HealtHcare j jFoundation
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8. TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the

{ iprevailing rules. -

9. The contractor shall always keep the work site clean & tidy during the course of the contract.

10. The labour contractor shall be provided with a space for hutment for his labour, deployed by him at
site and only the labourer deployed at the said site shall be allowed to stay in such accommodation.
The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contractor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
safety & security of labours shall be the contractor’s responsibility. The labour contractor along with
all his workmen and such labourer shall vacant the site, with their belonging, immediately after the
work at the sile is over, aller iforming the undersigned in advance.

11. Water and electricity shall be provided free of cost at the work site.

12. Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the requirement.

13. If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

14. In the event of any dispute the decision of Managing Director of the company shall be final and shall
be binding on the contractor.

15. As per the requirement if there will be any variation i.e. increase or decrease in the quantity of
original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.

16. Company reserved all rights for the termination of contract without assigning any reason at any
time.

B) Statutory Compliances / Legal Compliances:

1. The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.

2. The Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws.

3. The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded.

4. The Contractor has responsible to take Insurance of all his workers present at the site. The contractor
shall also responsible for all type of vehicle and machinery using on the site.

5. Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST
registration copy, Shop Act copy, License copy before raising of first bill.

6. The Contractor shall make sure that all his workers must wear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The
confractor shall depute such number of Supervisors who will keep a continuous watch on the safety
of workers.or any person at site and the contractor shall be responsible to ensure that the workers
are carrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person at the site.

7. The Contractor should make sure that the site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of the company employees or other contractors or worker of other contractor, or any person
occurring at the site due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from.

8. The Contractor shall indemnify the Employer against all actions, losses, liabilities, damages, claims,
costs, charges, demands and expenses that arise out of, relate to or are ig.cgnnestion yiththe loss of,

or damage to, any property (including but not limited to property of the Employer) Wm'

Progrietor
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- death of, any person on the site (including but not limited to any employee of the Employer).

( 9. The Contractor agrees to take all the responsibility for any kind of liabilities (including medical
expense or others) regarding accident, non-payments and any other issues of his Labours.

10. The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act, Building
and other Constructions worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of all applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circumstances, deploy any worker/labour below the age of 18,
male or female at the wark site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doing
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone.

12. Contractor shall have government ID proof & residence proof of all his Labors.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on behalf of the contractor.

15. 'he contractor shall responsible to takes all the necessary steps relating to the safety, health and
security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt. / competent Authority for the transit of
labour from outstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/ WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour engaged
by the contractor, whether on account of wages or accidents, including any person & the labour engaged
through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return it to us.

Thanking you.
Yours faithfully,
For Nyati Builders Pvt Ltd For Vishwaraj DhairyaghfesRsesd
RNZ D 7 -
Authorised Signatory : Centractor

That the contractor has been read out the contents, terms & conditions of these presents in their/his
known language and that he/ they have understood and have accepted the same.
For Nyati Builders Pvt Ltd Accepted

. For Vishwaraj DhairyashiL Shitole
o W
7
Advg%ie ‘ ntractor

Encl: As hbove. CC: 1) Site In-charge. Proprietor
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SrNo Labour_Name Unit ‘ Qty Rate Amount
Water Conservation
{ | Program (M+L) CSR Water | | | 1.0000 6030165.00 6030165.00
Conservation Program
(M+L)
|
|

Note: -

1) Detail quantity & rate for above work as per attached Annexure 1.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in contractor
scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also contractor will
do the work as per mentioned in Anunexure I If Contractor not followed & make any deviation then
he should be liable for any legal consequences & Penalty there after decided by concern authorities.

5) Work to be done at Sr. No. 162/1+2, Lohgaon Pune

Pavment Terms: -

1. 50% advance will be given along with work order & same will be recover after completion of 50%
work completion certify by PMC Authority by giving certificate of same.
2. 25% advance will be given further after 50% work completion certificate of PMC Authority which is

to be submitted by contractor.
3. Balance 25% will be given after 100% work completion certificate by PMC Authority which is to be

submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.
Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for penalty/debit

as decided by company.
For Nyati Builders Pvt Ltd Accepted
L%_, For Vishwaraj Dhairyashil Shitole
Authorised Signatory ractor

Progrietor
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Water Conservation Program - Sr. No. 162/1+2, Loheaon Pune
ANNEXURE I

o]

Item Description | Quantity | Rate ‘ Unit | Amount

Excavation For Foundation In Earth, Soil Of All |
Types, Sand, Gravel And Soft Murum, i
Including Removing The Excavated Material |
Up To A Distance Of 50 M. Beyond The '
Building Area And Stacking And Spreading As -
Directed, Dewatering, Preparing The Bed For 730 231 | Cum | 188250
The Foundation And Necessary Back Filling, f i
Ramming, Watering Including Shoring And |
Strutting Etc. Complete. (Lift Upto 1.5 M.) By '
Mechanical Means

| [xcavation Tor Toundation In Hard Murum |
Including Removing The Excavated Material
Upto Distance Of 50 Metres Beyond The
Building Area And Stacking And Spreading As
Directed, Dewatering, Preparing The Bed For
The Foundation And Necessary Back Filling,
Ramming, Watering Including Shoring And
Strutting Etc. Complete. (Lift Upto 1.50 M)
Excavation For Foundation In Hard Murum
Including Removing The Excavated Material
Upto A Distance Of 50 Metres Beyond The
Building Area And Stacking And Spreading As
Directed, Dewatering, Preparing The Bed For
The Foundation And Necessary Back Filling,
Ramming, Watering Including Shoring And
Strutting Etc. Complete. (Lift From 1.5 To 3.0m)
Excavation For Foundation In Soft Rock And
Old Cement Or Lime CuM Masonry
Foundations Including Removing The
Excavated Material Upto A Distance Of 50
Metres Beyond The Building Area And Stacking
As Directed, Including Dewatering, Preparing
The Bed For The Foundation And Necessary
Back Filling With Available Earth /Murum,
Ramming, Watering Including Shoring And
Strutting Etc. Complete (Lift Upto 1.5m) .

620 383 Cum | 237460

590 435 Cum 256650

480 450 Cum 216000

For Nyati Builders Pvt Ltd Accepted

For Vishwara) Dhairyashil Shitole

Authorised Signatory G
Proprietor
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| Sr |
|N0.

Item Description

Quantity

Rate

Unit

Amount

- Blasting Including Trimming And Leveling

Excavation For Foundation In Hard Rock By

The Bed By Chiseling Where Necessary And
Removing The Excavated Material And
Stacking It In Measurable Heaps Within A
Distance Of 50 Metres From The Building Area
Including Dewatering And Back Filling With
Available Earth/Murum, Watering, Ramming,
Etc. Complete. (Lift Upto 1.5m)

460

912

Cum

419520

| Labour Charges For Removing Grass, Thorney

Shrubs, Jungli Sq.M Shrub, Kubabul And Alike
Grass Along Roadside Making The Ground

| Clean By Showel And Phavaras Etc. Complete

7500

Sqm

52500

Providing Dry/ Trap/ Granite/ Quartzite/
Gneiss Rubble Stone Cu.M Soling 15 Cm To 20
Cm Thick Including Hand Packing And
Compacting Etc. Complete.

240

1838

Cum

441120

Providing Dry Rubble Stone Pitching 23cm
Thick  Including All  Material,Quarry
Spalls,Labour Etc. Complete.Providing Dry
Rubble Stone Pitching 23cm Thick Including All
Material,Quarry Spalls,Labour Etc. Complete.

2260

405

915300

Transportation Of Material Obtained From
Excavation Including Soil, Rubble, Bricks, Rcc
Concrete, Kerb Stones, Steel Railing, Iron Pipes,
Channels Etc. Obtained From Dismantling,
Loading In A Truck Of Minimum 5 Cum.
Capacity Or Designed Capacity And
Transporting Within The Municipal Limils Or

| Any Designated Place Of Corporation As

Directed By Engineer Incharge Unloading,
Stacking Or Spreading Of Material Etc.
Complete.1)Lead Upto 1 Km

1860

398

Cum

740280

10

Providing And Laying Plastic Film 500 Micron
Hdpe Geomembrane Film Confirming To Is
15351-2015 Type Ii As Per Specification
Including Laying Etc Complete

1250

117.1

Sqm

146375

2303

For Nyati Builders Pvt Ltd

i

Authorised Signatory

Accepted

For Vishwaraj Dhairyashil Shitole

A

d

ontractor

Proprietor
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Item Description | Quanti Rate Unit  Amount
%

‘ Sr |
No.

‘ Providing Second Class Burnt Brick Masonry | I
With Conventional/ I.S. Type Bricks In Cement | | |
Mortar 1:6 In Foundations And Plinth Of Inner ‘ | 1 |
11 |Walls/ In Plinth External Walls Including 35 . 8583 Cum 300405
Bailing Out Water Manually , Striking Joints On | |
Unexposed Faces, Rakingout Joints On Fxposed | | ‘
Faces And Watering Etc. Complete. _I :
Providing Rough Cast Cement Flaster | ‘
Externally In Two Coats To Concrete, Brick Or =
Stone Masonry Surfaces In All Positions With
12 | Base Coat Of 12 To 15 Mm ThickInC.M.1:4 And | 280 705 Sqm ‘ 197400
Rough Cast Treatment 12 Mm Thick In
Proportion 1:1 1/2:3 Including Scaffolding And
'ourteen Days Curing Complete.
Providing And Applying Two Coats Of
Lead/Zinc Base QOil Paint/ Bituminious Paint
Of Approved Colour To New Structural Steel
13 | Work And Iron Work In Buildings Including 300 89 Sgm 26700
Scaffolding If Necessary, Cleaning And
Preparing The Surfac Eetc. Complete.
(Excluding Primer Coat). !
Providing And Laying Cast In Situ/Ready Mix
Cement Concrete M-15  Of Trap/
Granite/Quartzite/ Gneiss Metal For Coping To |
Plinth Or Parapet, Moulded Or Chamfered As
Per Drawing Or As Directed Including Steel
Centering, Plywood/  Steel Formwork
Compacting, Roughening Them If Special
Finish Is To Be Provided, Finishing Uneven And

e Honey Com Bed Surface And Curing Etc. 20 7119 Cum ! 640710
Complete.The Cement Mortar 1:3 Plaster Is
Considered For Renderin Gun Even And
~{ Honeycom Bed Surface Only.Newly Laid
Concrete  Shall Be Covered By Gunny
Bag,Plastic, Tarpaulin Etc.(Wooden Centering
Will Not Be Allowed.) With Fine Aggregate ‘
(Crushed Sand Vsi Grade)
For Nyati Builders Pvt Ltd Accepted
; For Vishwaraj Dhairyashi] Shitole
o
Authorised Signatory ' Cgmtractor

Proprietor
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Sr

Item Description

Quantity

Rate

| Unit

Amount

15

Item No 3: Providing And C(;nstructing
Gabain Structures For

| Erosion Control, River Training Works And

Protection Works With Wire Crates Of Size
2.0m X 1.0m X 0.30m Each Divided Into 1 M
Compartments By-Cross Netting, Made From 4
Mm Galvanized Steel Wirc @ 32kilogramper 10
One Square Metre Having Minimum Tensile
Strength Of 300mpa Conforming To Is:280 And
Galvanizing Coating Conforming To Is 4826,
Wovan Into Mesh With Double Twist, Mesh

| Size Not Exceeding 100 X LOOmm, Filled With

Boulders With Least Dimension Of 200mm, All
Loose Ends To Be Securely Tied With 4mm
Galvanized Steel Wire Etc. Complete

16

R.C.C. Pipes Np2-900mm

150.00

5.00

5025.9

Cum

753885

2305

2,630.00

Nos

13150

17

Providing Hearting Embankment Using
Selected Impervious Soil From Approved
Borrow Areas ( Govt Land-) In Layers Including
Cost Of All Materials, Machinery, Labour, All
Other Operations Such As Collection Of Soil,
Spreading Soil In Layer Of Specified Thickness,
Sorting Out, Breaking Clods, Levelling,
Sectioning Edges / Sides, Watering,
Compacting Each Layer To Density Control Of
Not Less Than 95 Percent Or As Stipulated
Using Vibratory Compactor Including Cost Of
Water Etc. Complete With Lead Uptol Km And
All Lifts As Directed.

823.00

213.50

Cum

175710.5

18

L

Construction Of Embankment For Casing
Zone With Selected Material Directly From
Borrow Area Including Cost Of All
Materials,Machimery,Labour, All Other
Operation Such As Collection Of Soil In Layer
Of Specified Thickness,Sorting Out,Breaking
Clods,Levelling, Sectioning Egde Side
Watering,Compacting Each Layer To Density
Control Of Not Less Than 95 Percent Or As
Stipulated Using Vibratory Compactor
Including Watering And With Lead Up To 1
Km & All Lifts As Directed.

1,250.00

247.00

Cum

308750

Total

60301655

For Nyati Builders Pvt Ltd

Authorised Signatory

Accepted

For ‘Jishj;araj Dhairyashil. Shitole

Contractor

Proprietor
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Terms & Conditions:

1. The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc are
inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so contractor
should confirm the work allotted to him in coordination with sile in charge.

3. In case of any reduction in scope of work or termination, bill will he finalised strictly as per the payakle
percentage of completed stage of work & duly certified by the Site In clirge. No other claims shall be
entertained for payment.

4. Payment will be made as per the actual quantity executed at site & duly certified by Sitc In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. .The approved item rates will remain uncha.nged throughout the completion of work irrespective of any
quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site conditions and
you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your bill wizh
additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other naa-
acceptable issue, company is free to allot the remaining or part work to other agency & you shoud
have no objection for the same. '

11. GST as applicable shall be paid extra provided that contractor should submit all the required details &
compliance as per the prevailing rules. If contractor fails to provide & comply the same then payment
shall not be released.

12. Next RA Bill will not be released unless contractor paid GST of previous bill.

For Nyati Builders Pvt Ltd Accepted
For Vishwaraj Dhairyashil Shitole
:P ‘ "
Authorised Signatory Copffactor

Proprietor
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SELF DECLARATION

., Shitile .
My self VUhW@mX DL\QTI—WSI\A( J"f;roprietor/ Partner of |[hware Dhqf"fﬁti A1
- ’ 7 Shito e

I/We have allotted work of fater Comseyr=him Pr 7%Work of Project

N\lw’lf Unidre  Tpin . Building vide work order no.
(7] UNITREE EXIN- [12] 2024 Dtd-__2alc/2y

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will
execute the work till final completion of |Alafey” comgerr=41m P9 Work allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, I have no objection for the same. o

Thanking You, \

For Vishwaraj Dhairyashil Shitole

. =
Signature: & - Proprietor

Name: . ¢ _ s
D:te: \/:J h u)a/t@ D ﬁ\/q_cl\ﬁ Shitole
2324
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NYATI BUILDERS PRIVATE LIMITED
S/

Head Office : Nyati Unitree, Survey No. 153/122, Piut B+C 75 No. 1995 and CTS Mo. 19968,
erwad, Pune-Nagar Road, Pune 411006, india
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Vishwaraj D Shitole

Civil Engineer & Govt.Contractor

MOB — 8806009696,9404997631.

REF NO -

DATE -

EMAIL-vishwaraj7631@gmail.com

QUOTATION

Ref: VS/Q- 60/2024

To

M/s

NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS No0.1995 and
1996B Yerwada, Pune - Nagar Road, Pune41006

Site- Lohagaon pune.

Subject - 8r No. 227 Lohagaon yethif Udyanat Play Ground Tayar Karne.

2313

Sr No. Product Description Quantity Rate Unit _ Amount
1 MPPS&1.5 MTR 1 639400 Nos 639400
2 COMBINATION SET 1 35296 Nos 35296
3 FOUR SEATER ARCH SWING 1 85260 Nos 85260
4 SPRING RIDER WHALE 2 20000 Nos 40000
5 SPRING RIDER DUCK 2 20000 Nos 40000 1
6 SPRING RIDER PONY 3 20000 Nos 60000
7 FOUR SEATER MGR 1 47230 Nos 47230 |
”_8 MULTI SEATER SEE - SAW 4 28160 Nos 112640
Q MINI WAVE SLIDE 2 29500 Nos 59000
10 EPDM 36MM 640 3260 SQM 2086400
11 MPPG2,1MTR 1 998140 Nos 998140
12 LOOP RUNG 1 31200 Nos 31200
L__13 DOUBLE ARCH SWING 2 45800 Nos 91600

ADD — SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.

For Vishwaraj Chairyashil Shitole

Vo

Propristor
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14

Providing and laying Cast in situ/Ready Mix cement concrete
M-15 of trap/ granile/quartzite/gneiss metal for coping to plinth
ar parapet, moulded or chamfered as per drawing or as
directed including steel centering, plywood/ steel formwork
wuinpacting, 1oughening them il special finish is o be
provided, finishing uneven and honey com bed surface and
curing etc. complete.The Cement Mortar 1:3 plaster is
considered for renderin gun even and honeycom bed surface
only.Newly laid concrete shall be covered by gunny
bag,plastic, tarpaulin etc.(Wooden centering will not be
allowed.) With fine aggregate (Crushed sand VS| Grade)

47

7119

CUM

334593

15

Filling in plinth and floors with contractors material/brought
from outside and approved by Engineer incharge in layers of
15 cm to 20 cm including watering and compaction elc.
complete.

90

885

UM

79650

16

Excavation

145

251

Cum

36395

17

Transportation

120

398

Cum

47760

Total

4824564.00

18

Goods and service tax

18.00

8,68,421.52

Work Total Cost

56,92,985.52

1
2

& iti -

Payment Stage-

75% as an advance along with the work order
25%alfter final work comletion.

Thanking You,
Yours Faithfully,

For Vishwaraj Dhairyashil Shitole

For Vishwaraj D Shitole

A}

Proprietor
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INDIA
W.O. No. - CNT/UNITREE EXTN. /14/2024 [CNT/402 |
Date: - 23/07/2024
To,

Vishwaraj Dhairyashil Shitole
Mob. 8806009696
Shitole Wasti No 2, At Post - Khadki, Daund, Pune, Maharashtra- 413130

Subject: Work order for Play ground development at Sr. No 227, Lohagaon,Pune.

Dear Sir,

We are pleased to award the above referred work to you i.e. Vishwaraj Dhairyashil Shitole

(Hereinafter referred as “the Contractor”) as per the following mutually agreed terms,

conditions to execute the work at Site- NYATI UNITREE EXTENSION .

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard

specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any

inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

This is mainly Material+Labour oriented work.

The rates shall remain unchanged till completion of work. The contractors scope & quantum

of work may be increased or reduced as per the Company’s requirement & Site conditions,

and the contractor shall have No objection for the same, in such case the contracts value will
be changed accordingly. If the contractor fails to execute the work under contractor’s scope
as required by Site In-charge, it will be get done through other agency & 1.5 times the Related

Amount will be debited from the contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction
schedule.

5. TheR. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as
per mode of release of Payment which is mutually agreed. Advances, whenever paid, shall
be adjusted against R.A bills. Payment will be made as per the actual work executed by you
and duly certified by Site In charge.

6. lfcontractor does not register any written complaint to company within 15 days from date of
paymentreceived through Cheque, D.D., RTGS for any less payment received due to Debits,
penalty charges & any other reason even though without signing on acceptance of payment
on bill copy & memo/ debit note by the contractor, under such circumstances it will be
considered. that the received payment is accepted by the contractor & no further claim of
contractor will be entertained.

7. An amount equivalent to “0.00%” of value of work done shall be deducted, as retention
amount, from each R.A. bill and the same shall be returned after defect Liability period of 12
months from the date of satisfactory completion of work & no defect observed up to defect
liability period. If any defect found then the amount required for the same shall be recovered

_-from this retention amount and if the defect amount will be excess then the retention amount
then the excess amount can be claim from the contractor. In the event of the labour contractor
leaving the job in a haphazard manner or he is terminated for bad workmanship or

NY ATlrﬁf_h‘i_}If)EiﬁS‘ ﬁ‘Fff\rl Arpgﬁmbsaid retention amount, will be forfeited.

CIN - U45202MH1996PTC 102620 For Vishwaraj Dhairyashii’S itole
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 1996B, S ]
Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India

RN

Real Estate | EPC | Hospitality | Health?_!_* FoiJndation



10.

11.
12.

13.

14.

15.

16.

3

TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under
the prevailing rules.

The contractor shall always keep the work site clean & tidy during the course of the contract.
The labour contractor shall be provided with a space for hutment for his labour, deployed by
him at site and only the labourer deployed at the said site shall be allowed to stay in such
accommodation. The contractor shall be responsible to verify all necessary required details of
labour before allow to stay. The Contractor has to take the responsibility of the safety of all
family members on site. All the material required for such hutment/shed will be supplied by
company on returnable basis and the safety & security of labours shall be the contractor’s
responsibility. The labour contractor along with all his workmen and such labourer shall
vacant the site, with their belouging, immediately after the work at the site is over, after
informing the undersigned in advance.

Water and elcctricity shall be provided free of cost at the work site.

Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the
requirement.

If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

In the event of any dispute the decision of Managing Director of the company shall be final
and shall be binding on the contractor.

As per the requirement if there will be any variation i.e. increase or decrease in the quantity
of original work order or previous amendment then the company will issue further
amendment for such change in quantity and for such amendment the terms and condition,
scope of work, statutory requirement or Legal compliance shall be remain same to contractor
as mentioned in the main or original work order and the acceptance of the contractor will not
required on such amendment.

Company reserved all rights for the termination of contract without assigning any reason at
any time.

B) Statutory Compliances / Legal Compliances:

1.

2

3.

4.

5.

6.

The Contractor shall responsible to deploy Labour at his own responsibility for the Work at

site.
The Contractor shall be responsible to maintain all the records & compliances as per the

Labour laws and other related laws.
The Contractor shall pay all his workers as per the Minimum Wages Act and as per the
Payment of wages Act the contractor will be liable to pay any dues and arrears in case of any

discrepancy will be found/ recorded.

The Contractor has responsible to take Insurance of all his workers present at the site. The

contractor shall also responsible for all type of vehicle and machinery using on the site.
Centractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST
registration copy, Shop Act copy, License copy before raising of first bill.

The Contractor shall make sure that all his workers must wear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The

-contractor shall depute such number of Supervisors who will keep a continuous watch on the

safety of workers or any person at site and the contractor shall be responsible to ensure that
the workers are carrying out work within four corners of all applicable statutory and technical
norms relating to safety, hygiene and work standards. If the labourer will not use or refuse to

-use the safety equipment then the contractor shall not allow any worker to work on site. The

Contractor as employer of such labours shall be solely responsible for any accident, disability
or death of his workers, labour or any person at the site.

The Contractor should make sure that the site is monitored by him personally and shall
ensure implementation of all safety measures and shall be solely responsible for any accident,
disability or death of the company employees or other contractors or worker of other
contractor, or any person occurring at the site due ko his negligéaeease RPN HEYors
negligence or his suppliers vehicle negligence the contractor is solely respon;‘akﬂt' -lgimy

Proprietor
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financial loss & any legal consequences arising there from.

8. The Contractor shall indemnify the Employer against all actions, losses, liabilities, damages,
claims, costs, charges, demands and expenses that arise out of, relate to or are in connection
with the loss of, or damage to, any property (including but not limited to property of the
Employer) or injury to, or death of, any person on the site (including but not limited to any
employee of the Employer).

9. The Contractor agrees to take all the responsibility for any kind of liabilities (including
medical expense or others) regarding accident, non-payments and any other issues of his
Labours.

10. The Contractor agree lo follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act,
Building and other Constructions worker Act , Employee state insurance Act, Employee
Provident Fund Act, including of all applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circumstances, deploy any worker/labour below thc age
of 18, male or female at the work site. The contractor shall follow all the applicable rules and
regulation relating to the women labour. In case, the contractor does deploy, then the
contractor will be doing so solely at his own risk, costs and consequences where of shall be
borne by the contractor alonc.

12. Contractor shall have government ID proof & residence proof of all his Labours.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the
same is done the company shall treat all persons coming to the site on basis of such sub-
contracting as trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-
contractor or any person on behalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relating to the safety, health
and security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt. /competent Authority for the
transit of labour from outstation if any. Will be solely responsible and liable for prosecution
if any false information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/ WHO & solely responsible and liable for safety & health of
his & his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by

the contractor in respect of any claim, liability & legal consequences arising in respect of the

labour engaged by the contractor, whether on account of wages or accidents, including any »

person & the labour engaged through sub-contractors by the contractor. /e

Please sign the duplicate copy of this Work Order as token of your acceptance and return it

Thanking you.

Yours faithfully,

For Nyati Builders Pvt Ltd

-

Authorised Signatory Co ntracFBJonetor
That the contractor has been read out the contents, terms & conditions of these presents in

their/his known language and that he/they have understood and have accepted the same.

For Nyati Builders Pvt Ltd Accepted

For Vishwaraj Dhairyashil Shitole

Advocate Contractos.qristor
Encl: As above. CC: 1) Site In-charge.
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043
SCHEDULE OF RATE
[ SrNo .i Labour_Name | Unit | Qty | Rate ( Amount ||
] | | |
f ' Playground Development (M+L) ‘ ‘
1 ' CSR Playground Development Job 1.0000 4824564.00 ’ 4824564.00
" (M+L) [ _
| |

|

Note: -

1) Detail quantity & rate for above work as per attached Annexure I.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which
is in contractor scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure 1. If Contractor not
followed & make any deviation then he should be liable for any legal consequences
& Penalty there after decided by concern authorities.

5) Work to be done at Sr.No 227 Lohagaon,Pune

Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after
completion of 50% work completion certify by PMC Authority by giving certificate

of same.

2. 25% advance will be given further after 50% work completion certificate of PMC
Authority which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority
which is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.

Date of Completion: As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for
penalty/debit as decided by company.

For Nyati Builders Pvt Ltd Accepted
For Vishwaraj Dhairyashil Shitole

e Proprietor

Authorised Signatory Contractor
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Play ground development at é?ﬁ 0 227, Lohagaon, Pune.
ANNEXURE I
13; Product Description Quantity | Rate Unit Amount 1
1 MPPS1.5 MTR 1 639400 | Nos 639400
2 COMBINATION SET 1 35296 | Nos 35296 !
3 | FOUR SEATER ARCH SWING o 85260 | Nos 85260
4 SPRING RIDER WHALE 2 20000 Nos 40000
5 SPRING RIDER DUCK 2 20000 | Nos 40000
6 SPRING RIDER PONY 3 20000 | Nos 60000
7 FOUR SEATER MGR 1 47230 | Nos 47230
8 MULTI SEATER SEE - SAW 4 28160 | Nos 112640
9 MINI WAVE SLIDE 2 29500 Nos 59000
10 EPDM 36MM 640 3260 SOQM 2086400
11 MPPS2.1MTR 1 998140 | Nos 996140
12 LOOP RUNG 1 31200 Nos 31200
13 DOUBLE ARCH SWING 2 45800 | Nos 91600

Providing and laying Cast in situ/Ready Mix cement
concrete M-15 of trap/ granite/quartzite/gneiss metal
for coping to plinth or parapet, moulded or chamfered
as per drawing or as directed including steel centering,
plywood/ steel formwork compacting, roughening
them if special finish is to be provided, finishing
14 | uneven and honey com bed surface and curing etc. 47 7119 CUM 334593
complete.The Cement Mortar 1:3 plaster is considered
for renderin gun even and honeycom bed surface
only Newly laid concrete shall be covered by gunny
bag,plastic, tarpaulin etc.(Wooden centering will not be
allowed.) With fine aggregate (Crushed sand VSI

Grade)
Filling in plinth and floors with contractors
15 Elatc.erlal/ Prought f'rom outside and approved by 90 385 CUM 79650
ngineer incharge in layers of 15 cm to 20 cm -
including watering and compaction etc. complete. 4/
16 Excavation 145 251 Cum 36_3f95:'.:_'
TR
17 Transportation 120 398 Cum 4?760_ ;
Total 4824&64.0@
- A . Y
.'."l‘%
4
For Nyati Builders Pvt Ltd Accepted

f;‘::%v For Vishwaraj Dhairyashil Shitoie
.. "I —
i

Authorised Signatory Contrdcior istor
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Terms & Conditions:

1. The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc are
inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

3. In case of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge, No other
claims shall be entertained for payment.

4. Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same.

11. GST as applicable shall be paid extra provided that contractor should submit all the required
details & compliance as per the prevailing rules. If contractor fails to provide & comply the same
then payment shall not be released.

12. Next RA Bill will not be released unless contractor paid GST of previous bill.

For Nyati Builders Pvt Ltd Accepted
/_‘L%QJ For Vishwaraj Dhairyash iLShitoIe

Authorised Signatory ContractoPropristor



20%P 2323
SELT DECLARATION

?
Te |- (h)}é— -~ 7 .
My self h./ < [awa-: Cﬁo .ZDHQAGI/ ‘! Qs L‘« / SZﬂTLroprietor/ Parlner of Uu’ L] Wﬂfi‘j D ha ™ gl )

Chito)e
I/We have allotted  work of ;P(ff‘:;}/ g{rﬂv‘““f AeneOF ek of Project
N%CJ)r Dhﬁh“’& Crje~isv™~  Building vide work order no.

CM!DNETEEE CWN.,I/M! 202y Did- 23 |af2y

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will
execute the work till final completion of plaf?/ ‘3/"“"”‘“6 ofe ["work allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, I have no objection for the same.

Thanking You,

For Vishwara] Dhairyashil Shitole
Signature: : \@’]/[ )
Name: ¢
Date:

Propristor
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Vishwaraj D Shitole

Civil Engineer & Govt.Contractor

MOB - 8806009696,9404997631.

EMAIL-vishwaraj7631@gmail.com

REF NO - DATE -

QUOTATION

Ref: VS/Q- 60/2024

To

M/s  NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS
No.1995 and 19968 Yerwada, Pune - Nagar Road, Pune-41006

Site- Kataraj pune.

Subject - Sawr. Rajiv Gandhi Prani Sagharalay Yethe Sewerage Line & STP, Solid
Waste Management Vishyak Kame Karne.

NO DESCRIPTION OF ITEM Qry RATE UNIT AMOUNT

Providing ISI standard R.C.C. pipes In standard
lengths of following class and diameter sultable for
either collar joints or rubber ring joints, excluding
GST lev-led by GO! & GOM In all respect including

inspec- tion charges, transport to departmental 220 2630 Running 2156600
stares, unloading and stacking etc. complete as per Metre
15-458/1988. Note :Only 85% rate is payable till
satisfactory hydraulic testing is given.d) Class ‘NP-II' -
900 mm.

Excavation for foundation / pipe trenches in earth,
soils of all types, sand, gravel and soft murum,
including remaving the excavated materlal upto a
distance of 50 metres and lifts as below, stacking and
spreading as directed, normal dewatering, preparing Cubic

z the bed for foundation and excluding backf‘I)lllng, etc. 120 262 Metre 31440
complete. (Bd-A-1/259) Lift 10.5Mto 12 M
Excavation for foundation / pipe trenches In earth,
solls of all types, sand, gravel and soft murum

ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.

£ 7 v wwvaraj Dhairyashil Shitole

b (AL
\/9 Va7 =~

Propristor
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Vishwaraj D Shitole
Civil Engineer & Govt.Contractor

MOB - 8806009696,9404997631.
EMAIL-vishwaraj7631@gmail.com

Excavation for foundation / plpe trenches in soft D“ﬁ =
rock and old cement and lime masonry foundation
by chiselling, wedging, line drilling by mechanical
means or by all means other than blasting including
removing the excavated materlal upto a distance of
50 M beyond the area and lifts as below, stacking as
directed by Engineer-in-charge, normal dewatering, Cubic
3 preparing the bed for foundation and excluding 120 783 Metre 93960
backfilling, etc. complete. (Bd-A 4/259) Lift 10.5 to
12.0 M Excavation for foundation / plpe trenches in
soft rock and old cement and lime masonry
foundation by chiselling, wedging, line drilling by
mechanical means or by all means other than
blasting

Excavation for foundation / pipe trenches in hard
rock and concrete road by chiselling, wedging, line
drilling by mechanical means or by all means other
than blasting including trimming and levelling the
bed, removing the excavated material upto a
distance of 50 metres beyond the area and lifts as

4 |below, stacking as directed by Engineer-in-charge, 1280 1250 Cubic 1600000
normal dewatering, excluding backfilling, etc. Metre
complete by all means. (Bd-A-6/259) Lift 10.5 to 12.0
M Excavation for foundatlon / plpe trenches in hard
rock and cancrete road by chiselling, wedging, line
drilling by mechanical means or by all means other
than blasting

Transportation of material obtained from excavation
including soil, rubble, bricks, RCC concrete, kerb
stones, steel railing, iron pipes, channels etc.
Obtained from dismantling, loading in a truck of
minimum 5 Cul.n. f:apaclty or d.eslgned capacity and 225 178 Cubic 85050
transporting within the municipal limits or any Metre
. |designated place of corporation as directed by

. engineer Incharge unloading, stacking or spreading
of material etc. complete.5)Lead upto 5 KM.

Refiiling the trenches with available excavated stuff
with soft material first over pipeline and then hard
material In 15 cm layers with all leads and lifts
including consolidation, surcharging, etc. 1272 88
complete.Refilling the trenches with available Metre
excavated stuff with soft material first over pipeline
and then hard material in 15 ¢cm layers with all leads
and lifts l

Running 111936

ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.

‘iehwaraj Dhairyashil Shitole

5

Proprietor



Vishwaraj D Shitole

Civil Engineer & Govt.Contractor

MOB — 8806009696,9404997631.

EMAIL-vishwaraj7631@gmail.com

Lowering, laylng and jolnting in proper grade and
alignment R.C.C. pipes in C.M.1:1 proportion jointing
material or socketed R.C.C. pipes with rubber joints
(including cost of rubber ring ) including cost of
conveyance from stores ta site of work, cost of
jointing material, labour, etc. complete as directed

by Englneerin- charge (For all class of pipes.) as per I5-
783-1985.15)900 mm

DRATE

820

468

Number

383760

Providing and constructing on sewer line, B. B.
masonry circular manhole with concentric cone 1.2
M dia. at bottom and 0.5 M dia. at top and upto a
depth of 2.00 M with 23 cm. thick in 230 X 100 X 75
mm brick masonry in CM 1:5 praportion plastering
both Inside and outslde In CM 1:3 with cement finish,
half round RCC pipe of required dia excluding
excavation including PCC1:3:6 In bed 100 mm thick,
haunches and channels In 1:2:4 proportion concrete,
finishing channels in smooth rendering, providing C.1.
dapuri type steps each weighing 5.5 kg., 100 mm
thick 1:2:4 coplng on the top of the masonry & below
frame Including providing and fixing approved make
and quality S.F.R.C. frame and cover of 56 ¢cm dia.
heavy duty 225 kg. etc. completas as diracted by
Engineerin- charge. Note : The rate of this item
isinclusive of hydraulic testing of chamber.Providing
and constructing on sewer, B. B. masonry circular
manhole with concentric cane

13

27823

Number

361699

TOTAL

4824445

Goods and service tax

ADD GST 18%

868400.1

TOTAL AMOUNT

5692845.1

Terms

& Conditions: -

1
2

Payment Stage-
75% as an advance along with the work order
25%after final work comletion.

Thunking Yoy,
Yours Faithfuliy,

For Vishwara] D Shitole

Proprietor

ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.
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W.O. No. - CNT/UNITREE EXTN. /15/2024

Date: - 21/08/2024

To,

Vishwaraj Dhairyashil Shitole
Mob. 8806009696
Shitole Wasti No 2, At Post - Khadki, Daund, Pune, Maharashtra- 413130

Subject: Work order for Sewerage Line, STP & Solid Waste Management- Katraj, Pune

Dear Sir,

We are pleased to award the above referred work to you i.c. Vishwaraj Dhairyashil Shitole

(Hereinafter referred as “the Contractor”) as per the following mutually agreed terms,

conditions to execute the work at Site- NYATI UNITREE EXTENSION.

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. K any
inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

2. This is mainly Material+Labour oriented work.

3. The rates shall remain unchanged till completion of work. The contractors scope & quantum
of work may be increased or reduced as per the Company’s requirement & Site conditions,
and the contractor shall have No objection for the same, in such case the contracts value will
be changed accordingly. If the contractor fails to execute the work under contractor’s scope
as required by Site In-charge, it will be get done through other agency & 1.5 times the Related
Amount will be debited from the contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction
schedule.

5. TheR. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as
per mode of release of Payment which is mutually agreed. Advances, whenever paid, shall
be adjusted against R.A bills. Payment will be made as per the actual work executed by you
and duly certified by Site In charge.

6. I contractor does not register any written complaint to company within 15 days from date of
paymentreceived through Cheque, D.D., RTGS for any less payment received due to Debits,
penalty chargés & any other reason even though without signing on acceptance of payment
on-bill copy & memo/ debit note by the contractor, under such circumstances it will be
considered that the received payment is accepted by the contractor & no further claim of
contractor will be entertained.

7. An amount equivalent to “0.00%” of value of work done shall be deducted, as retention
. amount, from each R.A. bill and the same shall be returned after defect liability period of 12
..months from the date of satisfactory completion of work & no defect observed up to defect

ltability period. If any defect found then the amount required for the same shall be recovered
% from this retention amount and if the defect amount will be excess then the retention amount
“then the excess amount can be claim from the contractor. In the event of the labour contractor
leaving the job in a haphazard manner or he is terminated for bad workmanship or

NYAT|I§fo_1B§ﬁgT ﬁhfﬂi maél‘ﬁmﬁ-gﬁ said retention amount, will be forfeited.

CIN - U45202MH1996PTC 102620 \
Head Office : Nyati Unitree, Survey No. 103/129, Piot B+C of CTS No. 1995 and 19968, ol {

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, india
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10.

11.
12.

13.

14.

15.

16.

TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under
the prevailing rules.

The contractor shall always keep the work site clean & tidy during the course of the contract.
The labour contractor shall be provided with a space for hutment for his labour, deployed by
him at site and only the labourer deployed at the said site shall be allowed to stay in such
accommodation. The contractor shall be responsible to verify all necessary required details of
labour before allow to stay. The Contractor has to take the responsibility of the safety of all
family members on site. All the material required for such hutment/ shed will be supplied by
company on returnable basis and the safety & security of labours shall be the contractor’s
responsibility. The labour contractor along with all his workmen and such labourer shall
vacant the site, with their belonging, immediately after the work at the site is over, after
informing the undersigned in advance.

Water and electricity shall be provided free of cost at the work site.

Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the
requirement.

If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

In the event of any dispute the decision of Managing Director of the company shall be final
and shall be binding on the contractor.

As per the requirement if there will be any variation i.e. increase or decrease in the quantity
of original work order or previous amendment then the company will issue further
amendment for such change in quantity and for such amendment the terms and condition,
scope of work, statutory requirement or Legal compliance shall be remain same to contractor
as mentioned in the main or original work order and the acceptance of the contractor will not
required on such amendment.

Company reserved all rights for the termination of contract without assigning any reason at
any time.

B) Statutory Compliances / Legal Compliances:

1.

2.

3.

The Contractor shall responsible to deploy Labour at his own responsibility for the Work at
site.

The Contractor shall be responsible to maintain all the records & compliances as per the
Labour laws and other related laws.

The Contractor shall pay all his workers as per the Minimum Wages Act and as per the
Payment of wages Act the contractor will be liable to pay any dues and arrears in case of any
discrepancy will be found/ recorded.

The Contractor has responsible to take Insurance of all his workers present at the site. The
contractos shall also responsible for all type of vehicle and machinery using on the site.
Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST
registration copy, Shop Act copy, License copy before raising of first bill.

The Contractor shall make sure that all his workers must wear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The
contractor shall depute such number of Supervisors who will keep a continuous watch on the
safety of workers or any person at site and the contractor shall be responsible to ensure that
the workers are carrying out work within four corners of all applicable statutory and technical
norms relating to safety, hygiene and work standards. If the labourer will not use or refuse to

‘useithe safety equipment then the contractor shall not allow any worker to work on site. The

Contractor as employer of such labours shall be solely responsible for any accident, disability
or death of his workers, labour or any person at the site.

The Contractor should make sure that the site is monitored by him personally and shall
ensure implementation of all safety measures and shall be solely responsible for any accident,
disability or death of the company employees or other contractors or worker of other
contractor, or any person occurring at the site due to his negligence or his sub-contractors
negligence or his suppliers vehicle negligence the contractor is solely responsible for any

P
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financial loss & any legal consequences arising there from.

8. The Contractor shall indemnify the Employer against all actions, losses, liabilities, damages,
claims, costs, charges, demands and expenses that arise out of, relate to or are in connection
with the loss of, or damage to, any property (including but not limited to property of the
Employer) or injury to, or death of, any person on the site (including but not limited to any
employee of the Employer).

9. The Contractor agrees to take all the responsibility for any kind of liabilities (including
medical expense or others) regarding accident, non-payments and any other issues of his
Labours.

10. The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act,
Building and other Constructions worker Act , Employee state insurance Act, Employee
Provident Fund Act, including of all applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circumstances, deploy any worker/labour below the age
of 18, male or female at the work site. The contractor shall follow all the applicable rules and
regulation relating to the women labour. In case, the contractor does deploy, then the
contractor will be doing so solely at his own risk, costs and consequences where of shall be
borne by the contractor alone.

12. Contractor shall have government ID proof & residence proof of all his Labours.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the
same is done the company shall treat all persons coming to the site on basis of such sub-
contracting as trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-
contractor or any person on behalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relating to the safety, health
and security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt. /competent Authority for the
transit of labour from outstation if any. Will be solely responsible and liable for prosecution
if any false information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/ WHO & solely responsible and liable for safety & health of
his & his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by

the contractor in respect of any claim, liability & legal consequences arising in respect of the w

labour engaged by the contractor, whether on account of wages or accidents, including 9{

person & the labour engaged through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return lt to us

Thanking you.

|

Yours faithfully, | =
For Nyati Builders Pvt Ltd Accepted |

| -\

- 1‘\\. _.‘-- _;‘
é ; 7 N

Authorised Signatory ‘ Contractor
That the contractor has been read out the contents, terms & conditions of these presents in
their/his known language and that he/they have understood and have accepted the same.
For Nyati Builders Pvt Ltd Accepted
Advocate ontractor

Encl: As above. CC: 1) Site In-charge.
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SCHEDULE OF RATE

SrNo | Labour_Name Unit | Qty Rate [ Amount

Sewerage line & STP CSR Job | 1.0000 | 4824445.00 | 4824445.00
Sewerage line & STP

| J

Note: -
1) Detail quantity & rate for above work as per attached Annexure I.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which
is in contractor scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure I. If Contractor not
followed & make any deviation then he should be liable for any legal consequences
& Penalty there after decided by concern authorities.

5) Work to be done at Sawr. Rajiv Gandhi Prani Sangrahalay, Katraj ,Pune.

Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after
completion of 50% work completion certify by PMC Authority by giving certificate

of same.
2. 25% advance will be given further after 50% work completion certificate of PMC

Authority which is to be submitted by contractor.
3. Balance 25% will be given after 100% work completion certificate by PMC Authority
. which.s to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.

Date of Completion: As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for
penalty/debit as decided by company.

For Nyati Builders Pvt Ltd Accepted

Authorised Signatory Contractor
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Sawr. Rajiv Gandhi Prani Sanerahalay, Katraj ,Pune.

ANNEXURE I

2334

ITEM
NO

DESCRIPTION OF ITEM

QTY

RATE

UNIT

AMOUNT

Providing ISI standard R.C.C. pipes in standard lengths of
following class and diameter suitable for either collar joints or
rubber ring joints, excluding GST lev-ied by GOI & GOM in all
respect including inspec- tion charges, ftransport to
departmental stores, unloading and stacking etc. complete as
per 1S458/1988. Note :Only 85% rate is payable till satisfactory
hydraulic testing is given.d) Class ‘NP-II' - 900 mm.

820

Excavalion for foundation / pipe trenches in earth, soils of all
types, sand, gravel and soft murum, including removing the
excavated material upto a distance of 50 metres and lifts as
below, stacking and spreading as directed, normal dewatering,
preparing the bed for foundation and excluding backfilling, etc.
complete. (Bd-A-1/259) Lift 10.5 M to 12 M Excavation for
foundation / pipe trenches in earth, soils of all types, sand,
gravel and soft murum.

120

2630

262

Running
Metre

2156600

Cubic
Metre

31440

Excavation for foundation / pipe trenches in soft rock and old
cement and lime masonry foundation by chiselling, wedging,
line drilling by mechanical means or by all means other than
blasting including removing the excavated material upto a
distance of 50 M beyond the area and lifts as below, stacking as
directed by Engineer-in-charge, normal dewatering, preparing
the bed for foundation and excluding backfilling, etc. complete.
(Bd-A 4/259) Lift 10.5 to 12.0 M Excavation for foundation /
pipe trenches in soft rock and old cement and lime masonry
foundation by chiselling, wedging, line drilling by mechanical
means or by all means other than blasting

120

783

Cubic
Metre

93960

Excavation for foundation / pipe trenches in hard rock and
concrete road by chiselling, wedging, line drilling by mechanical
means or by all means other than blasting including trimming
and levelling the bed, removing the excavated material upto a
distance of 50 metres beyond the area and lifts as below,
stacking as directed by Engineer-in-charge, normal dewatering,
excluding backfilling, etc. complete by all means. (Bd-A-6/259)
Lift 10.5 to 12.0 M Excavation for foundation / pipe trenches in
hard rock and concrete road by chiselling, wedging, line drilling
by mechanical means or by all means other than blasting

1280

1250

Cubic
Metre

1600000

Transportation of material obtained from excavation including
soil, rubble, bricks, RCC concrete, kerb stones, steel railing, iron
pipes, channels etc. Obtained from dismantling, loading in a
truck of minimum 5 Cum. capacity or designed capacity and
transporting within the municipal limits or any designated place
of corporation as directed by engineer incharge unloading,
stacking or spreading of material etc. complete.5)Lead upto 5
KM.

225

378

L

Refilling the trenches with available excavated stuff with soft
material first over pipeline and then hard material in 15 cm
layers with all leads and Ilifts including consolidation,
surcharging, etc. complete.Refilling the trenches with available
excavated stuff with soft material first over pipeline and then
hard material in 15 cm layers with all leads and lifts

1272

88

Running
Metre

111936

For Nyati Builders Pvt Ltd

Authorised Signatory

ontractor

Accepted
./- ."-/



e

2335

[ ITEM
~NO

DESCRIPTION OF ITEM

QTY

RATE UNIT | AMOUNT

Lowering, laying and jointing in proper grade and alignment
R.C.C. pipes in C.M.1:1 proportion jointing material or
socketed R.C.C. pipes with rubber joints (including cost of
rubber ring ) including cost of conveyance from stores to site
of work, cost of jointing material, labour, etc. complete as
directed by Engineerin- charge (For all class of pipes.) as per
IS- 783-1985.15)900 mm

820

468 | Number 383760

Providing and constructing on sewer line, B. B. masonry
circular manhole with concentric conc 1.2 M dia. at bottom
and 0.5 M dia. at top and upto a depth of 2.00 M with 23 cm.
thick in 230 X 100 X 75 mm brick masonry in CM 1:5
proportion plastering both inside and outside in CM 1:3 with
cement finish, half round RCC pipe of required dia excluding
excavation including PCC1:3:6 in bed 100 mm thick ,
haunches and channels in 1:2:4 proportion concrete, finishing
channels in smooth rendering, providing C.I. dapuri type
steps each weighing 5.5 kg., 100 mm thick 1:2:4 coping on the
top of the masonry & below frame including providing and
fixing approved make and quality S.F.R.C. frame and cover
of 56 cm dia. heavy duty 225 kg. etc. complete as directed by
Engineerin- charge. Note : The rate of this item isinclusive of
hydraulic testing of chamber.Providing and constructing on
sewer, B. B. masonry circular manhole with concentric cone

13

27823 | Number | 361699

TOTAL 4824445

For Nyati Builders Pvt Ltd

Authorised Signatory

Accepted

)-a

Contractor
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Terms & Conditions:

2336

1. The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc are
inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

3. In case of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

4. Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same.

11. GST as applicable shall be paid extra provided that contractor should submit all the required
details & compliance as per the prevailing rules. If contractor fails to provide & comply the same
then payment shall not be released.

12. Next RA Bill will not be released unless contractor paid GST of previous bill.

For Nyati Builders Pvt Ltd
7 1 *\
Authorised Signatory '

\ \
Contraé_t__o@;g\
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SELF DECLARATION

My self \/ i’&[qwﬁtm}’ Dhedwy Q‘d‘?’f Shll'f’?cff)rietor /Partner of U o L)WM “’f D LQ"QFY”"“ L
' J | T Chadofe
Xdle 3
I/We have allotted work of Lgf.’wect{t;/& Uine ,4TP @\‘Sb( T\g‘vot'rk o,f(}h Ig\;g?ﬁ '

N\{G\J\‘ Unddlee. Sapn - Building vide work order no.
CW{UNI'TREE £ XTN. l}lflf 20y Dtd-___ 21)8)ry

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will

< 2 e Naa
execute the work till final completion of _fJEWQ"(\;.fW— [me STP {%d\«%rk allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without

decided by you, I have no objection for the same.

_ ~Thanking You,
T,le
Signature: '
Name:

Date:
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Vishwaraj D Shitole
Civil Engineer & Govt.Contractor
MOB ~ 8806009696,9404997631.
EMAIL-vishwaraj7631@gmail.com
REF NO - DATE -
Ref: VS/Q-53/2024
To
M/s NYATI BUILDERS PRIVATE LIMITED
Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS
No0.1995 and 1996B Yerwada, Pune - Nagar Road, Pune-
41006
Site- Vimannagar pune.
Subject - Swamivivekanand Udayn Vimannagar Udyanat Udyanvishyak Kame Karne.
Sr No. Item Description Quantity Rate Unit Amount
1 [|Preparation of shrubery 300 789 Sgm 236700
2 |Preparation of Lawn 2240 655 Sgm 1467200
3 Z;:rl:mg' laying and fixing P.V.C. pipe of 120.00 316 Rt 57920 /
Providing, laying and fixing P.V.C. pipe of /’
4 [N 180.00 443 Rmt 79740 / ¢
5 _I:';:r:gmg, laying and fixing P.V.C. pipe of 120.00 453 Rmt 54360 }/ N/
6 |65 mm dia. CPVC pipe SCH - 40 120.00 850 Rmt 102000 | |
Valve Boxes 12", Rectanglar shape with L i
7 |openable top green cover 4.00 2,375.00 |Per No 9500 |\
Make - Jain /Toro /Nelson/ Rain Bird \ '
Clean master 25 m3/hr T AN
1.00 2 . ] ¥
8 Make - Jain /Amiad / Kisan/ Metafim 6,850.00 | Per No 26850
PVC Service saddle 40 mm x 1/2 ", 10 ;
95.00 X
9 kg/cm2 Make - Jain / Finolex / Kisan > 5000 | Per No 4750
10 | Gear driven Pop-up sprinkler 30.00 5600 [PerNo 168000
11 |Spray Pop-up sprinkler 65.00 959 Per No 62335

ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.

For Vishwaraj Dhairyashil Shitole

B

Proprigtor
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Solenoid Valves of size 2" with flow
control and Female BSP
12 |, 4.00 4,980.00 |Per No 19920
inlet-Outlet
Make - Hunter /Toro / Nelson / Rain Bird
12 Stations Outdoor Irrigation Controller
13 |With 230VACinternal 1.00 23,310.00 |Per No 23310
Transformer PCC -1201-E o
Make - Hunter /Toro / Nelson / Raln Bird
2C x 14AWC Cable
14 |Make ~ Hunter / Rainbird / Netafin / 600.00 146.00 | Meter 87600
Toro
15 [Bowerwell survey 1.00 1,824.00 | Each 1824
16 |Bowerwell 150mm 80.00 257.00 rmt 20560
17 |Casing pipe 150mm 15.00 608.00 rmt 9120
Total 241168Y
18 |Goods and service tax 18.00 % 4,34,104.02
[ Work Total Cost (28,45,793.02 )
O< |\ _~p

Terms & Conditions: -
Payment Stage-
1 75% as an advance along with the work order
2  25%after final work comletion,

Thanking You,
Yours Faithfully,

For Vishwaraj D Shitole

For Vishwara] Dhalryashil Shitole
™oy -

\ (/-

\ M=
u\ﬁ?.,;}rg‘_\d_

-

[.'1. [ (P

-
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& +91-20-6686 3333 2042

0® +91-20-6686-3332
"% epc@nyatigroup.com
% info@nyatigroup.com

NV’\T' & www.nyatigroup.com

W.O. No. - CNT/UNITREE EXTN. /13/2024
Date: - 29/06/2024
To,

Vishwaraj Dhairyashil Shitole

Mob. 8806009696

Shitole Wasti No 2, At Post - Khadki, Daund, Pune, Maharashtra- 413130

Subject: Work order for Urban air/noise pollution control initiatives to be done at Swami
Vivekanand Udyan,Vimannagar,Lohegaon,Pune

Dear Sir,

We are pleased to award the above referred work to you i.e. Vishwaraj Dhairyashil Shitole

(Hereinafter referred as “the Contractor”) as per the following mutually agreed terms,

conditions to execute the work at Site- NYATI UNITREE EXTENSION .

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any
inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

2. This is mainly Material+Labour oriented work.

3. The rates shall remain unchanged till completion of work. The contractors scope & quantum
of work may be increased or reduced as per the Company’s requirement & Site conditions,
and the contractor shall have No objection for the same, in such case the contracts value will
be changed accordingly. If the contractor fails to execute the work under contractor’s scope
as required by Site In-charge, it will be get done through other agency & 1.5 times the Related
Amount will be debited from the contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction
schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as
per mode of release of Payment which is mutually agreed. Advances, whenever paid, shall
be adjusted against R.A bills. Payment will be made as per the actual work executed by you
and duly certified by Site In charge. &

6. If contractor does not register any written complaint to company within 15 days from dat (3
payment received through Cheque, D.D., RTGS for any less payment received due to Débif§) /
penalty charges & any other reason even though without signing on acceptance of paym ¥
on bill copy & memo/ debit note by the contractor, under such circumstances it will be  ©

considered that the received payment is accepted by the contractor & no further clafr‘i}“ﬁf‘\\

contractor will be entertained. A\ d? A\

37

<

7. An amount equivalent to “0.00%"” of value of work done shall be deducted, as retenttlé;z.-}_
amount, from each R.A. bill and the same shall be returned after defect liability period of 12"
months from the date of satisfactory completion of work & no defect observed up to defect
liability period. If any defect found then the amount required for the same shall be recovered
from this retention amount and if the defect amount will be excess then the retention amount
then the excess amount can be claim from the contractor. In the event of the labour contractor
leaving the job in a_haphazard manner or he is terminated for bad workmanship or

NYATI L&Qbﬁﬁﬁ E’HLV%E—HMU@ Dsaid retention amount, will be forfeited.

CIN - U452.02MH1 996PTC102620 For Vishwaraj Dhairyashil Shitole
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 1996B, >~

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India

Real Estate | EPC | Hospitality | Healfhta,re",:'l?}f'F:(-jun?dation
3ita (i 3




11.
12.

13.

14.

15.

16.

X048

TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under

the prevailing rules.
The contractor shall always keep the work site clean & tidy during the course of the contract.

. The labour contractor shall be provided with a space for hutment for his labour, deployed by

him at site and only the labourer deployed at the said site shall be allowed to stay in such
accommodation. The contractor shall be responsible to verify all necessary required details of
labour before allow to stay. The Contractor has to take the responsibility of the safety of all
family members on site. All the material required for such hutment/shed will be supplied by
company on returnable basis and the safety & security of labours shall be the contractor’s
responsibility. The labour contractor along with all his workmen and such labourer shall
vacant the site, with their belonging, immediately after the work at the site is over, after
informing the undersigned in advance.

Waler and eleclricily shall be provided free of cost at the work site.

Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the
requirement.

If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

In the event of any dispute the decision of Managing Director of the company shall be final
and shall be binding on the contractor.

As per the requirement if there will be any variation i.e. increase or decrease in the quantity
of original work order or previous amendment then the company will issue further
amendment for such change in quantity and for such amendment the terms and condition,
scope of work, statutory requirement or Legal compliance shall be remain same to contractor
as mentioned in the main or original work order and the acceptance of the contractor will not
required on such amendment.

Company reserved all rights for the termination of contract without assigning any reason at
any time.

B) Statutory Compliances / Legal Compliances:

1.

2.

3.

The Contractor shall responsible to deploy Labour at his own responsibility for the Work at
site.

The Contractor shall be responsible to maintain all the records & compliances as per the
Labour laws and other related laws.

The Contractor shall pay all his workers as per the Minimum Wages Act and as per the

Payment of wages Act the contractor will be liable to pay any dues and arrears in case of any W

discrepancy will be found/ recorded.
The Contractor has responsible to take Insurance of all his workers present at the site. 2I’he

contractor shall also responsible for all type of vehicle and machinery using on the site.

Contractor has to submit Pan Card, Insurance covering Workman Compensation Acf:, GST

registration copy, Shop Act copy, License copy before raising of first bill.
The Contractor shall make sure that all his workers must wear and use the safety equIPmen’t s

provided to them and shall follow all Safety norms and procedure while working at site. The .

contractor shall depute such number of Supervisors who will keep a continuous watch on the

safety of workers or any person at site and the contractor shall be responsible to ensure that

the workers are carrying out work within four corners of all applicable statutory and technical
norms relating to safety, hygiene and work standards. If the labourer will not use or refuse to
use the safety equipment then the contractor shall not allow any worker to work on site. The
Contractor as employer of such labours shall be solely responsible for any accident, disability
or death of his workers, labour or any person at the site.

The Contractor should make sure that the site is monitored by him personally and shall
ensure implementation of all safety measures and shall be solely responsible for any accident,

disability or death of the company employees or other cdRErAERR2HPNAIFRYLS5f “Gther

Pronrictor

2346
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11.

12.

13.

14.

15.

16.

17.

18.

E0FP

contractor, or any person occurring at the site due to his negligence or his sub-contractors
negligence or his suppliers vehicle negligence the contractor is solely responsible for any
financial loss & any legal consequences arising there from.

The Contractor shall indemnify the Employer against all actions, losses, liabilities, damages,
claims, costs, charges, demands and expenses that arise out of, relate to or are in connection
with the loss of, or damage to, any property (including but not limited to property of the
Employer) or injury to, or death of, any person on the site (including but not limited to any
employee of the Employer).

The Contractor agrees to take all the responsibility for any kind of liabilities (including
medical expense or others) regarding accident, non-payments and any other issues of his
Labours.

The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act,
Building and other Constructions worker Act , Employee state insurance Act, Employee
Provident Fund Act, including of all applicable statutory rules, regulations and laws.

The Contractor shall not, under any circumstances, deploy any worker/labour below the age
of 18, male or female at the work site. The contractor shall follow all the applicable rules and
regulation relating to the women' labour. In case, the contractor does deploy, then the
contractor will be doing so solely at his own risk, costs and consequences where of shall be
borne by the contractor alone.

Contractor shall have government ID proof & residence proof of all his Labours.

No sub-contracting shall be allowed by labour contractor without our permission and if the
same is done the company shall treat all persons coming to the site on basis of such sub-
contracting as trespassers.

The Contractor is responsible for all types of activities and work carried out by the sub-
contractor or any person on behalf of the contractor.

The contractor shall responsible to takes all the necessary steps relating to the safety, health
and security of all the labours or workmen or any person on the site.

The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

The Contractor follow and comply the requirement of Govt. /competent Authority for the

if any false information provided.

The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/WHO & solely responsible and liable for safety & health of
his & his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by
the contractor in respect of any claim, liability & legal consequences arising in respect of the
labour engaged by the contractor, whether on account of wages or accidents, including any
person & the labour engaged through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return it to us.
Thanking you.

Yours faithfully,

2347

For Vishwaraj Dhairyashil Shitole

For Nyati Builders Pvt Ltd Accepted
= "

Authorised Signatory Con or

That the contractor has been read out the contents, terms & conditions of these presentsin ~ Proprietor
their/his known language and that he/they have understood and have accepted the same.
For Nyati Builders Pvt Ltd Accepted

Adv;]?aie. ! Cunhﬁﬁr'&

Encl: As above. CC: 1) Site In-charge.

For Vishwaraj Dhairyashil Shitola

(2 7

Proprietor
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SCHEDULE OF RATE

SrNo T B Labour_Name Unit | Qty | Rate Amount

| |
Urban Air/Noise Pollution Control ‘ [
1 (M+L) CSR Urban Air/Noise Job I 1.0000 2411689.00 2411689.00 |

| Pollution Control (M+L) ‘
|

Note: -

1) Detail quantity & rate for above work as per attached Annexure 1.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which
is in contractor scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure I. If Contractor not
followed & make any deviation then he should be liable for any legal consequences
& Penalty there after decided by concern authorities.

5) Work to be done at Swami Vivekanand Udyan,Vimannagar,Lohegaon,Pune

Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after
completion of 50% work completion certify by PMC Authority by giving certificate
of same.

2. 25% advance will be given further after 50% work completion certificate of PMC
Authority which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority
which is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.

Date of Completion:As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable
penalty/debit as decided by company.

<[+,

> S
\oA
For Nyati Builders Pvt Ltd Accepted \ 7
CZ:%* For_@kwaraj Dhairyashi hnoi?

Authorised Signatory <
Proprietor
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Urban air/noise pollution control initiatives to be done at Swami Vivekanand :
Udyan,Vimannagar,Lohegaon,Pune

ANNEXURE I

= |
| ;:; Item Description Quantity Rate Unit Amount |
. | .

1 Preparation of shrubery 300 789 Sqm | 236700

| 2 Preparation of Lawn 2240 655 Sgm 1467200

L3 Providing, laying and fixing P.V.C. pipe of 120.00 316 Rmt | 37920
l 40mm - L

4 Providing, laying and fixing P.V.C. pipe of 18000 | 443 Rmt 79740
50mm S

5 Providing, laying and fixing P.V.C. pipe of 120.00 453 Rmt 54360

75mm
6 65 mm dia. CPVC pipe SCH - 40 120.00 850 Rmt 102000

Valve Boxes 12", Rectanglar shape with
7 openable top green cover 4.00 2,375.00 Per No 9500
Make - Jain /Toro /Nelson/ Rain Bird
Clean master 25 m3/hr

8 Make - Jain /Amiad / Kisan/ Metafim 1.00 2685000 | PerNo 26850
PVC Service sgdale 40 mmx 1/2", 10 kg/cm2

ke Make - Jain / Finolex / Kisan 95.00 50.00 Per No 4750

10 Gear driven Pop-up sprinkler 30.00 5600 Per No 168000

11 | Spray Pop-up sprinkler 65.00 959 Per No 62335

Solenoid Valves of size 2" with flow control
12 and Female BSP inlet-Outlet Make - Hunter 4.00 4,980.00 Per No 19920
/Toro / Nelson / Rain Bird

12 Stations Outdoor Irrigation Controller with

13 | 230VAC internal Transformer PCC -1201-E 1.00 23,310.00 | PerNo 23310
“-—-—-ﬁ- -‘;Make‘_-__Hunter /Toro / Nelson / Rain Bird i
14 | 2Cx 14AWC Cable 600.00 146.00 Meter 87600
15 _| Bowerwell survey 1.00 1,824.00 Each 1824
16 - | Bowerwell 150mm 80.00 257.00 rmt 20560
17- Cééi‘hg‘bipe 150mm 15.00 | 608.00 rmt 9120
| Total | | 2411689
For Nyati Builders Pvt Ltd Accepted
ﬁ For Vishwaraj Dhairyashil Shitole
e
Authorised Signatory Corfftactor

Fronrietor
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Terms & Conditions:

1. The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc are
inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

3. In case of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

4. Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same.

11. GST as applicable shall be paid extra provided that contractor should submit all the required
details & corapliance as per the prevailing rules. If contractor fails to provide & comply the same

then payment shall not be released.

12. Next RA Bill will not be released unless contractor paid GST of previous bill. /j/f‘
For Nyati Builders Pvt Ltd Asceptedyy
C{% For \Qégwaraj Dhairyashil S A
I"‘-..________J E 3 Y .
Authorised Signatory Cont: :

Proprietor
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SELF DECLARATION

Sh o , c
My self Mﬂ\”‘ﬂ"j .DI"LC(TV";/ML‘ t'oprie&tjc)?reaf VEOWJW:\J ﬂ\%ﬂm‘l"'ﬂ S’N%li

R wdn Comvisef hitfabry
I/We have allotted work of UYBM GA'Y/ Netre P O“work of Project

Nyedv Dnidree & . Building vide work order no.
Cm{/ UNTTREE EXTN./ 3 29 [€]2e

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will
5ef Ty (dredived
execute the work till final completion of L Jiben aft r/ N3 Poff“d‘%rﬁ';‘ffo'&eg

to me without demanding any rate escalation & I/ We commit for timely completion

of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without any

notice & forfeit my balance payment & retention amount & agreed penalty as.

decided by you, I have no objection for the same.

Thanking You,

For Vishwaraj Dhairyashil Shitole

Signature:  \.

Name: Proprietor

Date: Y&thaﬁ’ ﬂ"\ﬂdﬂ{q_{l\f( SUOL'D)C,
2{>2y
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MOB — 8806009696,9404997631.
EMAIL-vishwaraj7631@gmail.com

REF NO - DATE -

ufar,

A=Al feessd ot o1,

=Tt Yletedr, J.s. 10371209,

wiie . di+AT 3Te ANETHT s.1995
30 1996 &, Jza=r,

SO AS, Yul-411006.

fauer- zareft fadwreie 3amer, Reereer, agoma JAefter Iamena
PR gdl/egell uguer ferifbig faweie wE w2

Zigsf— CNT/UNITREE EXTN/13/2024, Date : 29/06/2024.

HAT.HABIS,
R [Au=Iiiea a7 ucxel SodaT 100 oRp Bolal 3112,

HE WTer, skl ws, sREtera Rde, e, wd st wra
Befl 3PS ATATA BIH Poleldl WBIEr Siisier 3M24d.

T3 3l SPlaT 100 TFP BIA B AT @M 100_;
el e o, & e,

For Vishwara] Dhairyashii Shitole

|
Britete

Proprietor

___ ADD - SHITOLE VASTI NO 2, A/P-KHADAKI, TAL-DAUND, DIST-PUNE. 413130.
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Tax Invoice

VISHWARAJ DHAIRYASHIL SHITOLE Invoice No. Dated
SHITOLE WASTI NO 2, AT POST - KHADKI, DAUND :VS8/24-25/010 :14-Nov-24
Pune, Maharashtra, 413130 " Delivery Note Made/Tarms of Payment
Mob No-9404997631
GSTIN/UIN: 27EBVPS1007P1ZU Reference No. & Date. Other References
State Name . Maharashtra, Code : 27
Consignee (Ship to) Buyer's Order No. Dated
NYATI BUILDERS PRIVATE LIMITED
Floor No 5,6,7, S.No 103/129/B/C, e oy
CTS No 1995, 19968, NYAT| UNITREE, Dispatch Doc No. Delivery Note Dale
Pune Nagar Road, YERWADA PUNE-411006 . =
GST'N/U'N : 27AAACN641 8N1Z4 Dlspatched through Destination
State Name : Maharashtra, Code : 27
Buyer (Bill to) Terms of Delivery
NYATI BUILDERS PRIVATE LIMITED
Floor No 5,6,7, S.No 103/124/B/C,
CTS No 1995,1996B NYAT! UNITREE,
Pune Nagar Road, YERWADA PUNE-411006
GSTIN/UIN . 2TAAACNG418N1Z4
State Name : Maharashtra, Code : 27
Sl i Particulars HSN/SAC Amount
No.
1 Contract Sales @18% 9954 24,11,689.00
Urban Air/Noise Pollution
Control (M+L) CSR Urban
Air/Noise Pollution Control
(M+L) ( W O No-
CNT/UNITREE
EXTN./13/2024)
Qutput Cgst 9% 2,17,052.01
Output Sgst 9% 2,17,052.01
Less: Round Off (-)0.02
b Total 7 28,45,793.00
- Amaunt Chargeable (in words) E &OQ.E
INR Twenty Eight Lakh Forty Five Thousand Seven Hundred Ninety Three Only
77 HSN/sAacC Taxable CGST SGST/UTGST Total
Value Rate Amount Rate Amount Tax Amount
9954 - 241168900 9% 217,052.01 9% 2,17.052.01 4,34,104.02
) B Total 24,11,689.00 2,17,052.01 2,17,052.01 4,34,104.02

Tax Amount (ih words) : INR Four Lakh Thirty Four Thousand One Hundred Four and Two paise Only

S for VISI IWARAJ DHAIRYASHIL SINTOLE ||

For Vishwaraj Dhalryashil Shitole

= = == Authgrsegd Gignatory
This is a Computer Generated Invoice ﬁ
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27EBVPS1007P12U
VISHWARAJ DHAIRYASHIL SHITOLE

l.e-Invoice Deta_ils

IRN 3ce9b4cd6eb5d6eb5e415020cf4668802 Ack Na, : 122423982879371 Ack Date : 14-11-2024 16:43:00
a4d744f23b837c247ae5d5e5dbebb80

2,Transaction Detajls

Supply type Code : B2 Dacument No. : VS/24-25/010 IGST applicable despite Supplier and
Reclplent located in same State : No

Place of Supply : MAHARASHTRA

Document T'ype : Tax Invoice Document Date ; 14-11-2024

3.Party Detalls _

Supplier : Recipient :

GSTIN : 27EBVPS1007P1ZU GSTIN : 27AAACN6418N174

VISHWARAJ DHAIRYASHIL SHITOLE NYATI BUILDERS PRIVATE LIMITED

SHITOLE WASTI NO 2, AT POST - KHADKI, DAUND ) Floor No 5,6,7, S.No 103/129/B/C, CTS No 1995,19968,NYATI UNITREE,
DAUND 413130 MAHARASHTRA i yerawada pune Place of Supply: MAHARASHTRA

411006 MAHARASHTRA

4.Details of Goods / Services

SINo'Item Description !HSN Queantity Unit Unlx @Dlscount(Rs)!Taxable }Tax Rale(GST + Cess | :Other Total
Code Price(Rs) jAmount(Rs), charges
:State Cess + Cess
| | | {Nan-Adval |
Contract Sales 93954 .0 OTH'2411689 0 2411689 t18.00 + 0.00 | 0 2845793.n7?
P1R% ;0,00 + 0 [

[Tax'ble Amt CGST Amt SGST Amt IGST Amt CESS Amt State CESS ‘Discount |Other Charges Round off Amt  Tot Inv, Amt

2411689.00 217052.01 217052.01 0.00 0,00 0.00 0.00 0.00 -0.02 2845793.00
Generated By : 27EBVPS21007P1ZU LA
Print Date : 14-11-2024 16:43:15 Y Yol A

122423982873371

Digitally Signed by NIC-IRP:

on :2024-11-14 16:43:00'




Exhibit '£” 2372

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 - Kalpataru Point, 2nd, 3rd
Fax: 24023516 ___AEy - and 4th floor, Opp. Cine
Website: http://mpcb.gov.in D Planet Cinema, Near Sion
Email: cac-cell@mpcb.gov.in VAT Circle, Sion (E),

)\ | /4 Mumbai-400022
Infrastructure/RED/L.S.I Date: 05/06/2024

No:- Format1.0/CC/UAN No.0000189238/CE/2406000303

To, \" o), [®
Nyati Builders Private Limited I_IFE "-J
yati Unitree, East Wing, 5th Floor, Nagar el §{,/\
Road, CTS No. 1995(B+C)+1996B, \,V A
Yerwada, Pune 411006. Yonr Rervira is Our Nuty

Sub: Consent to Establish for Commercial building Construction project
under Red category

Ref: 1. Application for Consent to Establish vide UAN No MPCB-

CONSENT-0000077015

2. Minutes of 3rd Consent Committee Meeting of 2020-21 held on
26.05.2020

3. Application for Consent to Establish vide UAN No MPCB-
CONSENT-0000189238

4. Minutes of 1st Consent Committee Meeting of 2024-25 held on
18.04.2024

Your application NO. MPCB-CONSENT-0000189238

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is herehy granted suhject to the following terms and conditions and as detailed in

the schedule LILIII & IV annexed to this order:

1. The Consent to Establish is granted for period upto commissioning of the
project or five years whichever is earlier

2. The capital investment of the project is Rs.206.75 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Establish is valid for Construction project named as Nyati
Unitree by Nyati Builders private limited, S.no. 103/129B, CTS No. 1995, S.
No. 103/129C, CTS No. 1995 and CTS No. 1996 B, ,Yerawada,Haveli,Pune on

Total Plot Area of 8041.81 SqMtrs for construction BUA of 38227.31 SqMtrs
as per specific condition of EC granted dated 11.10.2023 including utilities

and services
Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
S 1  |Environmental Clearance dtd 11.10.2023 8041.81 38227.31
3 _ 4,_ Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal
1. [Trade effluent Nil NA NA

‘Nyati Unitree by Nyati Builders private limited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d. 123789 Page 1 of 8

(05-06-2024 11:09:23 am) /QMS.PO6_F01/00
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10.

11.

12.

13.

ﬁz Description Permitted Standards to Disposal

2. [Domestic 106  |As per Schedule-1 |[The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided

by local body

Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of Standards to be
plack Ho. source Stack achieved

S-1to S-3 |DG sets-1000 kVA 03 As per Schedule -I|
Conditions under Solid Waste Rules, 2016:
Sr Type Of

Quantity & UoM Treatment Disposal

No Waste

Handover to

1 |Dry waste 355 Kg/Day |Segregation authorized vendor

OWC with composting or
biodigestor with

3 |STP Sludge 8 Kg/Day Dewatering As Manure
Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

2 |Wet waste 236 Kg/Day As Manure

Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 200  |Ltr/Hr|Reprocessing ;Zglétczzngd

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016. :
The project proponent shall make provision of charging of electric vehicles in atleigt:;' .
30 % of total available parking area. \ea
The project proponent shall take adequate measures to control dust emission ana ’U
noise level during construction phase.

»wyy,

"
N 7T W\

Nyati Unitree by Nyati Builders private limited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d. 123789 Page 2 of 8

(05-06-2024 11:09:23 am) /QMS.PO6_F01/00
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14. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SIA/MH/INFRA-2/422337/2023 dtd 11.10.2023 for building Construction project having
Plot Area 8041.81 SgMtr & total construction BUA 38227.31 SgMtr as per specific
condition.

15. This consent is issued without prejudice to an order passed in 0.A. 29/2019(W2Z), |.A.
No 29/2019 (WZ), I. A. No./2019 (WZ) & I.A. No. 18/2020 (WZ) filed before Hon'ble
NGT.

16. This consent is issued without prejudice to an order passed being passed in SLP dairy
No. 32134/2019 filed in Hon'ble Supreme Court of India.

17. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Signed by: Dr.Avinash Dhakne
Member Secretary

For and on behalf of,

| Maharashtra Pollation Control Board
z ms@mpcb.govin

1| 2024-00-05 11:09:50 IST

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
413500.00 [TXN2312000291

Transaction Type
05/12/2023|0nline Payment

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

‘Nyati Unitree by Nyati Builders private imited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d. 123789
(05-06-2024 11:09:23 am) /QMS.PO6_F01/00

Page 3 of 8



2375

2)

3)

4)

3)

SCHEDULE-!
Terms & conditions for compliance of Water Pollution Control:

Al As per your application, you have proposed to provide MBBR based Sewage
Treatment Plants (STPs) of combined capacity 175 CMD for treatment of
domestic effluent of 106 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

’ U e O L ¢ D € U ?
»
¢ J

pH 5.5-9.0
BOD 10
COD 50
TSS 20
NH4 N 5
N-total 10
Fecal Coliform less than 100

NOoOAlWIN| =

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption g8

Purpose for water consumed quantity (CMD)

1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00

2. |Domestic purpose 161.00 | e |
Processing whereby water gets polluted & pollutants are P A

oo 0.00 \

easily biodegradable \ o
Processing whereby water gets polluted & poilutants are 0.00 : _
not easily biodegradable and are toxic ' N
5. |Grandening/Other consumption -,

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

4,

"Nyati Unitree by Nyati Builders private limited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d. 123789 Page 4 o 8
(05-06-2024 11:09:23 am) /QMS.PO6_F01/00
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1)

4)

5)

Nyati Unitree by Nyati Builders private limited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d.123789

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have proposed to provide the Alr pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

APC System  Stack Type Sulphur

Source provided/prop Height(in of Content(in %) Pollutant Standard
osed mtr)  Fuel _

Stack
No.

S-1 to|sets-1000 Acoustic
Enclosure

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

[ Total Particular matter |  Nottoexceed [ 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

(05-06-2024 11:09:23 am) /QMS.PO6_F01/00

Page 5 of 8
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SCHEDULE-HI
Details of Bank Guarantees:

Sr. Consent(C2E/C2 Submission Purpose Compliance

Validity Date

No. O/C2R) Period of BG Period

Imposed

Compliance
of Consent upto upto
1 Consen_t To Rs 10 15 Days | Conditions | Commissioning of | Commissioning of
Establish Lakhs : .
& EC the project the project
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

AmoBucr;lt of Submission Purpose Amount of = Reason of

Consent

Srno.  E/C20/C2R)

; BG BG
imposed Aoss ofBG Forfeiture  Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

AL

‘Nyati Unijtree by Nyati Builders private imited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d.123789

)
(05-06-2024 11:09:23 am) /QMS.PO6_F01/00 age 6 of 8
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SCHEDULE-IV

Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.
Noise should be controlled to ensure that it does not exceed the
C prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4  Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic

enclosure/room and then average.

c) Ihdustry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Nyati Unitree by Nyati Builders private limited/CE/UAN No.MPCB-CONSENT-0000189238/indus-1d.123789 page 7 of 8
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7  Affidavit undertaking in respect of no change in the status of consent conditions and ("
compliance of the consent conditions the draft can be downloaded from the official web site

of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall ohtain Consent to Qperate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.

Nyati Unitree by Nyati Builders private limited/CE/UAN No.MPCB-CONSENT-0000189238/Indus-1d.123789 Page 8 of 8
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Jo AXIS BANK LIMITED

AXIS6492416
Bank Guarantee No 16360100019349 Dated 11-06-2024/1636

AXIS BANK LIMITED
CBB PUNE
214- 215 CITY MALL, 2ND FLOOR PLOT NO 1, S.NO 132 PUNE-411007

RefNo: 16360100019349
Date: 11-06-2024

To,

REGIONAL OFFICER MAHARASHTRA
POLLUTION CONTROL BOARD

JOG CENTRE WAKDEWADI
SHIVAJINAGAR PUNE 411005 - 411005

Dear Madam/Sirs,

BG No. 1 16360100019349

Date of Issue : 11-06-2024

Amount of BG : INR 10,00,000.00 (INDIAN RUPEES TEN LAKH ONLY)
Expiry Date : 04-06-2029

Claini Expiry Date : 04-06-2030

Name and Address of the Applicant : MS. NYATI BUILDERS PRIVATE LIMITED NYATI COMMERCE HOUSE, ROAD NO 6,
KALYANI NAGAR, PUNE-PUNE 411006

We forward herewith the above Inland Bank Guarantee in original issued by us in your favour.

L. Theabove Guarantee is issued subjcet 1o the condition that the Bank’s liability is restricted (o the amount mentioned above and in the said
Guaruntee, Qur Guarantee shall remain in force till the expiry dute. Unless a demand or claim under the guarantee is made on the Bank in writing
and delivered to the bank on or before the Expiry date/Claim Expiry Date, the Bank shall be discharged from all liability under the said guarantee
therenfier.

Please Note:

- 2, The beneficiary in their own interest should,

- Verify the BG text is printed on the Bank Serial numbered stitionery and duly signed by two bank officials on each page.
- Verify the gemineness of this guarantee from following office of the Bank in writing.

AXIS BANK LIMITED
BC Coullrmution Desk,Wholesale Danking Operations 51 flour,Glgaplex, Bullding No 1,
Plot No L.T.5,MIDC,Airoli Knowledge Park,Airoli,Navi Mumbai 400708

3. BG confirmation can also be sought by sending email to ibg.confirmation@axisbank.com.

- 4 __The Claim demand in Original /SFMS/ SWIFT under this Bank Guarantee is to be submitted at the address mentioned in this Bank Guarantee

and additionally tn-email be sent on axisbg.invocations@axisbank.com

orakash Daingade

S5 No. ; CAN /7 SS No
Amit Tembhurne \ _f: v 04 ianager - Trada & Forex
Encl: Bank GuaranI RRAGQ 360100019349 H--;,-‘i_'&/ Emp N0.42356

£.3. No. 31919 55 NG.20960

" mj - ' isbridge, Ahmedabad - 380006.
Regis't_ere_d Office: "‘ﬂ!lS!-lUL"{,:m SamartheswarTemp_lg, Near Law Garder_l_, Ellisbridge, med :
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BANK GUARANTEE NO.16360100019349 DATED 11" JUNE,2024

19 HAY 204

FHINTR GOl FHREATe

T0OJ
REGIONAL OFFICER MAHARASHTRA

POBLUTION CONTROL BOARD. JOG CENTRE WAKDEWADI
SHIVAJINAGAR PUNE 411005 ,INDIA

¥ For AXIS BANK LTD.

=W rAING_ Page 10of 3
1thgrised Signatory y
g menss 0N
Amit Tembhyrne o R\

Wanager 2| g8
S.8. No. 31919 @

.se;:l Signatory

Prakash Daingade
Manager - Trade & Forex
Emp No0.42356
SS No.20960
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st. No. 1768814

Ao AXIS BANK LIMITED 5

AXIS6492416
Bank Guarantee No 16360100019349 Dated 11-06-2024/1636

BG NO.: 16360100019349
BG Amount: Rs.10,00,000/-(Rupees '1'en Lakh Only)
BG Expiry Date:04.06.2029

BG Claim Expiry Date:04.06.2030

In Consideration of the Regional Officer Maharashtra Pollution Control Board, Regional Officer, Pune having agreed to
grant M/s Nyati Builders I’vt. Ltd on at Nyati Unitree, CTS No. 1995(B+C)+1996B,Y erwada, Pune 411006 time for the
due compliance of consent conditions/directions for providing adequate and satisfactory pollution control devices as
suggested/stipulated vide letter bearing Consent No. Format1.0/CC/UAN No.0000189238/CE/2406000303 dated 05/06
/2024 and as required under the provisions of Air (Prevention and Control of Pollution) Act 1981 (14 of 1981) Water
(Prevention and Control of Pollution) Act 1974 (6 of 1974 ) and / or Environment (Protection) Act 1986 on production of
a Bank Guarantec for Rs. 10,00,000/- (Rupees Ten Lakh Only). We Axis Bank Limited, a company
incorporated under the Companies Act, 1956 and carrying on the business of Banking under the
banking regulation act, 1949 and having its registered office at Axis Bank Limited, Trishul, Opposite

Samartheshwar Temple, Law Garden, Ellis Bridge Ahmedabad - 380006, Gujarat and branch office
at AXIS BANK LIMITED 214- 215 CITY MALL, 2ND FLOOR, PLOT NO 1, S.NO 132, GANESH
KHIND ROAD (UNIVERSITY ROAD), PUNE- 411007 at the request of said M/s Nyati Builders Pvt. Ltd do
hereby undertake to pay to the Board an amount not exceeding Rs. 10,00,000/- (Rupees Ten Lakh Only) against any
non-compliance of consent conditions/directions or damages etc caused to the Environment by reason of any breach of
provisions of said Acts, Notices, letter, instructions etc by the said company/unit/local body.

We Axis Bank Limited do hereby undertake to pay the amount due and payable under this guarantee without any demur
merely on a demand from the Board that the amount claimed is due for the reason of non-fulfiliment of undertaking. Non-
compliance of directions /notices/ letters/ instructions/ issued by the Board/ violation of provisions of any of the
provisions of Law mentioned herein above. Any such demand made on the Bank shall be conclusive as regards the

amount due and payable by the Bank under this Guarantee. However, our liability under this Guarantee shall be restricted

to an amount not exceeding Rs. 10,00,000/- (Rupees Ten Lakh Only).

We undertake to pay to the Board any money so demanded not withstanding any dispute or disputes raised by the said
company/unit in any suit or proceedings pending before any court or Tribunal or Board against the Board relating thereto,

our liability under this present being absolute and in equivocal.

The payment so made by us under this agreement shall be valid discharge of our liability and company/unit shall have no
claim against us in making such payment.

We Axis Bank Limited further agree that the guarantee herein contained shall remain in full force and effect during the
period-that jwqul'd‘be taken for the performance of the undertaking/notice/letter etc and that it shall continue to be
enforceable till all the dues of Government/ Board under or by virtue of said undertaking/notice/letter etc have been fully
paid and it has claimed satisfied or discharged or till Government /Board certified that the terms conditions of the
Directions/Undertaking/Notice/letter/any provisions of relevant law have been fully and properly carried out and
complied by the said company /unit and accordingly discharges this guarantee. Unless the demand or a claim under this
guarantees is made on us in writing on or before 5 years from date of BG. We shall be discharged from all liability under

‘this guarantee thereafter.

“We Axis Bank Limited further agree with the Board that the Board shall have the fullest liberty without our consent and
“‘noticeAlettet etc or to extend time of compliance by thesaid @}pﬂnywm‘t fro

m time to time or o postpong for any time
ANK d

For AXIS BANK LTD. P 5\ Q,d For AXIS
HNBAURQ_ || TR O
Authorised Signatory Page2of3 . u : .Signatozjy
Apit Tembt R a Daingade
e h \afrager - Trade & Forex

Manager 0.42356
_'-.ND ":I Q____ Em ~__lf.l

ie, Near Lawe Gardan, Eiseridge, Afmedabad - 38
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Jo AXIS BANK LIMITED 8

AXIS6492416
Barik Guarantee No 16360100019349 Dated 11-06-2024/1636

or from time to time any of the powers exercisable by the Board against the said company/unit and to forbear or enforce
any of the terms and conditions relating to the said undertaking/notice/letter etc and we shall not be relieved from our
liability by rcason of any such variation, or cxtension being granted to the said company/unit or for any forbearance,
action cummission on the part of the Board or any indulgence by the Board to the company/unit or by any of such matter
or thing whutsvever which under the law relating to sureties would but for this provisions have effect of so relieving us.

This Guarantee will not be discharged due to the change in the constitution of the Bank or the company/Unit,

We Axis Bank Limited under take not to revoke this guarantee during its currency cxcept with the previous consent of
the Board in writing.

Notwithstanding what has been stated above our liability under this guarantee is restricted to Rs.10,00,000/-(Rupees Ten

Lakh Only) our guarantee shall remain in force until 4™ June 2029.

Unless a demand or claim under this guarantee is made on in writing on or before the 4™ June 2030 all your rights under
the guarantee shall be forfeited and we shall be released and discharged from all liabilities under this guarantee thereafter.

Notwithstanding anything mentioned herein above, our liability under this guarantee is restricted to Rs. 10,00,000/- ¢
Rupees Ten Lakh Only) and this guarantee would be valid up to 4™ June 2029 and we shall be discharged from all
liabilities hereunder unless a written claim for payment under this guarantee is lodged on us or before 4" June 2030
irrespective of whether or not the original guarantce is returned to us.

DATE:11™ June 2024

PLACE : PTINE

Ulllity Forms Pyt Ltd Lt&/Mumbai/CTS-2010 08 - 05 - 2024
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(/HARASHTRA  Maharashtra Pollution Control Board

FERIE Uguvl e e

Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: ZB0I2005234440
Transaction no: TXN2405003412
Transaction On: 17-05-2024 18:38:47
Payment For: MPCB-CONSENT-0000189500
Email: borawake2016@gmail.com
Mobile no: 7447757830

Amount: 2857210.00 INR.
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¢ IHARASHTRA  Maharashtra Pollution Control Board

HAERTE wguu forzimm #Hzes

Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: ZB0I12008669385
Transaction no: TXN2405004271
Transaction On: 22-05-2024 16:47:48
Payment For: MPCB-CONSENT-0000189500
Email: borawake2016@gmail.com
Mobile no: 7447757830

Amount: 2794056.00 INR.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: 24023516 Hito and 4th floor, Opp. Cine
Website: http://mpch.gov.in e Planet Cinema, Near Sion
Email: cac-cell@mpcb.gov.in wi T e ey Circle, Sion (E),

N\ | /. Mumbai-400022
Infrastructure/RED/L.S.I
No:- Format1.0/CC/UAN No.0000189500/C0/2406001107 Date: 12/06/2024
Tol [) @
Nyati Builders Private Limited ‘l‘:ﬁf
Nyati Unitree, East Wing, 5th Floor, Nagar ==

Cfty Frm e

Road, CTS No. 1995(B+C)+1996B, i i
Yerwada, Pune 411006. Your Service is Our Duty

Sub: Consent to Operate (Part-1) for Commercial building Construction
project under Red category

Ref: 1. Application for Consent to Operate vide UAN No MPCB CONSENT 78483

2. Minutes of 2nd Consent Committee Meeting of 2024-25 held on
29.04.2024

3. Consent to Establish granted vide No Format1.0/CC/UAN
N0.0000189238/CE/2406000303 dtd 05.06.2024

Your application NO. MPCB-CONSENT-0000189500

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILII & IV annexed to this order:

1. The Consent to Operate (Part-l) is granted for period upto 31.03.2025

2. The capital investment of the project is Rs.206.75 Cr. (As per C.A Certificate
submitted by industry).

=3=..The Consent to Operate(Part-l) is valid for construction project named as

R *ﬁ_ﬁ;‘ ati Unitree by Nyati Builders Pvt. Ltd., S.no. 103/129B, CTS No. 1995, S.
o _ﬂo 303/129C, CTS No. 1995 and CTS No. 1996 B, Yerawada, Tal Haveli, Dist
Purle on Total Plot Area of 8041.81 SqMtrs for completed Part-I total
construction BUA of 28818.4 SqMtrs out of Total Construction BUA of

©'38227.31 SqMtrs as per specific condition of EC granted dated 11.10.2023
including utilities and services

sr.No Permission Obtained | P(I;’;l‘::;a BUA (SqMtr)
1 |Environmental Clearance dtd 11.10.2023 8041.81 38227.31
_ ; 2 |Consent to Establish dtd 05.06.2024 8041.81 38227.31
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal
1. [Trade effluent Nil NA NA
‘Nyati Unitree by Nyati Bullders Pvt. Ltd./CO/UAN No.MPCB-CONSENT-0000183500/Indus-1d.123789 Page 1of 8

(12-06-2024 10:27:04 pm) /QMS.PO6_F02/00
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5; Description Permitted Standards to Disposal
2. [Domestic 66.82 |As per Schedule -1 [The treated effluent shall be
effluent 60% recycled for secondary

purposes such as toilet flushing,
air conditioning, cooling tower|
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided

by local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Stack No. Hascug Stiou';:: alacicy Nug:z:(' Bt Standards to be achieved
5-1 DG set-1000 kVA 0l As per 5chedule -l
S-2 DG sets-630 kVA 01 As per Schedule -lI
6. Conditions under Solid Waste Rules, 2016:

Sr

No Type Of Waste Quantity & UoM Treatment Disposal

. Handover to
1 [Dry waste 234.36 Kg/Day (Segregation authorized vendor
2 [Wet waste 156.2 Kg/Day |OWC with composting|As Manure
3 |STP Sludge 10 Kg/Day Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No

Category No. Quantity UoM Treatment Disposal

5.1 Used or spent oil

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessa:;y,

NOC/permission from any other Government authorities. y
10. Project Proponent shall operate Organic waste digester with composting faC|I|ty Br
biodigestor with composting facility effectively i [ |

11. The Project Proponent shall comply with the Environmental Clearance obtained vlde Na
SIA/MH/INFRA-2/422337/2023 dtd 11.10.2023 for building Construction project havmg
Plot Area 8041.81 SqMtr & total construction BUA 38227.31 SqMtr as per spe,c;ﬁc
condition.

12. This consent is issued without prejudice to an order passed in 0.A. 29/2019(WZ2), I.A.- .
No 29/2019 (WZ), I. A. No./2019 (WZ) & I|.A. No. 18/2020 (WZ) filed before Hon'ble
NGT.

‘NyatiUnve Pvi. [td./CO/UAN No.MPCB-CONSENT-0000189500/Indus-1d.123789 ... o -
yati Unitree by Nyati Builders Pvt. Lt nots Page 2 of 8

(12-06-2024 10:27:04 pm) /QMS.PO6_F02/00
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13. This consent is issued without prejudice to an order passed being passed in SLP dairy
No. 32134/2019 filed in Hon'ble Supreme Court of India.

14. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to O & Environmental Clearance.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Signed by: Dr.Avinash Dhakne
Member Secretary

For and on behalf of,

Maharashtra Pollution Control Board
ms.@mpcb.govin

026| 2024-06-1222:27:31 ST

Received Consent fee of -

DA D . O - 0 DN 0 [J)arte ~ < D DE
1 349257.00 [TXN2312000709 05/12/2023]|0nline Payment
2 2857210.00 |TXN2405003412 21/05/2024|0nline Payment
3 2794056.00 |[TXN2405004271 22/05/2024[0Online Payment

PP has paid penal fees of Rs 2857210.00 and lapse consent fees of Rs
2794056 since 2015

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Nyati Unitree by Nyati Builders Pvt. Ltd./CO/UAN No.MPCB-CONSENT-0000189500/Indus-1d.123789 Page 3 of 8
(12-06-2024 10:27:04 pm) /QMS.PO6_F02/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) AlAs per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 175 CMD for treatment of domestic effluent of
66.82 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed In mg/I,

Sr.No Parameters

except for pH

1 pH 5.5-9.0

2 BOD 10

3 CoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention & /:
Control of Pollution) Act,1974 and as amended, and other provisions as -'-:,\
contained in the said act. /

Water consumptioii |8

Purpose for water consumed quantity (CMD)

1. [Industrial Cooling, spraying in mine pits or boiler feed 0.00

2. |Domestic purpose 92.00
Processing whereby water gets polluted & pollutants are

3. oo 0.00
easily biodegradable

4 Processing whereby water gets polluted & pollutants are 0.00

not easily biodegradable and are toxic
5. |Grandening/Other consumption

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

‘Nyati Unitree by Nyati Builders t 0. - - ndus-id.

(12-06-2024 10:27:04 pm) /QMS. PO6 |=02/oo Page 4 of 8
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1)

2)

5)

—

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control

(APC)system and erected following stack (s) and to observe the following fuel

pattern-

- Stack Type Sulphur

ol e sed He’lgg;{m in; : Coni/t:ft(m Pollutant Standard

Disel 96

S-1 |[set-1000| Acoustic Enclosure | 30.00 | 200 1 S0O2 Kq/Da
KVA Ltr/Hr g/oay

DG Disel 60

S-2 | set-630 | Acoustic Enclosure 5.50 125 1 S02 Ka/D
KVA Ltr/Hr g/oay

APC System

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

’ Total Particular matter | Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68

dB(A).

‘H‘d\f‘l’he exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

‘than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

Nyati Unitree by Nyati Builders Pvt, Ltd./CO/UAN No.MPCB-CONSENT-0000189500/Indus-1d.123789

(12-06-2024 10:27:04 pm) /QMS.PO6_F02/00

Page 5 of 8



(12-0

SCHEDULE-IIN
Details of Bank Guarantees:
Amt of AT i e
Sr. Consent(C2E/C BG Submission  Purpose = Compliance Validity
No. 20/C2R) Imposed Period of BG Period Date
Compliance
of Consent
. Consent To Rs 10 ir .
1 Operate Lakhs 15 Days Cor;(dllztéons Continious  |31.03.2026
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount ok Amount of Reason of
Consent of BG Submission Purpose BG BG

Srno. :
(C2E/C20/C2R) imposed Period of BG Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG e alount.otBG

Returned

L3 )

-

Nyati Unitree by Nyati Builders Pvt, Ltd./JCO/UAN No.MPCB-CONSENT-0000189500/Indus-Id. 123789 Page

6-2024 10:27:04 pm) /QMS.PO6_F02/00
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Poliution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

—===..f) D.G. Set shall be operated only in case of power failure.
i .'g')"'_The applicant should not cause any nuisance in the surrounding area due to operation of
D:G. Set.

h) The \applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.
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10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent, .

This certificate is digitally & electronically signed.
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